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that thera will not be  by-elections

before the next General Elections.

Shri V. B. Gandhi: May I make the
motion, Sir ?

Mr. Speaker: Yes.

Sliri V. B. Gandhi: Sir, I beg  to
move: -

“That the members  of  this 
House do proceed to elect in the

manner required by sub-rule (3)

, of Rule 242 of the Rules of Pro

cedure and Conduct of Business
in Lok Sabha, one member from
among their number to serve on

the Committee on Public Accounts

for the unexpired portion of the

year 1956-57 vice Dr.'Indubhai B. 
Amin resigned.”

Mr. Speaker: The question is:

“That the members  of  this
House do proceed to elect in the

manner required by sub-rule (3) 
of Rule 242 of the Rules of Pro

cedure and Conduct of Business
in Lok Sabha, one member from
among their nimiber to serve on

the Committee on Public Acounts
for the unexpired portion of the
year 1956-57 vice Dr. Indubhai B. 
Amin resigned.”

The motion was adopted.

INDIAN POST OFFICE (AMEND
MENT)** BILL

The Minister  of  Co cations
(Shri Jagjivan. Ram):  Sir, I beg to

move for leave to introduce a  Bill
further to amend  the Indian  Post
Office Act, 1898.

Mr. Speaker:  The question is:

“That leave be granted to in
troduce a Bill further  to amfend

mentary grants

(Travancore-Cochin),
' 1956-57

thfe Indian Po:;t Office Act, 1893.’* 

7he motion was adopted.

Slirf Jagjivan Ram: Sir, I *introdH- 
ce the Bill.

PtJBLIC DEBT  (AMENDMENT)**
BILL

The Minister of Revenue and Civil

Expenditure (Shri M. C. Shah): Sir,
I beg to move for leave to introduce

a Bill further . to amend the Public
Debt Act, 1944.

Mr. Speaker: The question is:

“That leave be granted to in
troduce a Bill further to amend
the Public Debt Act, 1944/'

The motion was adopted.

Shri M. C. Shah: Sir, I introduce
the Bill.

DEIvIANDSt FOR SUPPLEMENTARY
GRANTS  (TRAVANCORE-COCHIN).

1956-57

Mr. Speaker: Now- the, House will

take up the discussion  and  voting
on the Demands for  Supplementary
Grants in respect of the Travancorer

Cochin State for 1956-57.

Shri  Valayndhan  (Quilon cwn
Mavelikkara—Reserved—Sch. Castes): 
What is the time allotted, Sir?

Mr. Speaker: I think the time al
lotted is 3 hours.

Demand No,  XIX—̂ Public  Healt*

Mr, Speaker: Motion moved:

“That a  supplementary  sum
not exceeding Rs. 19,000 be gran
ted to the President out of the
Consolidated Fund of the State
of Travancore-Cochin to  defray

 ̂* ** Published  in  the  Gazette  of India Extraordinary, Part II Section 3 
dated the 27th August 1956, pp—765—772.

♦Introduced with the recommen datioij of the President.

tMoved with the recommendation of the President



hours and twenty minutes on Excess 

Demands for Grants.  We have, there

fore, • one hour and nineteen minutes 

left.  I am in  the  hands  of  the 

House.  I suggest̂ three hours-----
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the charges which will come in 

. course of payment during  the 

year  ending  the  31st  day  of 
March, 1957, in respect of ‘Pub

lic Health’.”

Demand  No. XXV—Laboxir and 
Miscellaneous  >

Mr. Speaker: Motjpn moved:

“Tĥit a supplementary  sum 

not exceeding Rs. 11,12,000  be 
granted to the President out of 

the Consolidated Fund  of  the 

State of  Travancore-Cochin  to 
defray the charges  which  will 

rome in course of payment dur

ing the year ending the 31st day 
of March, 1957,  in  respect . of 

‘Labour and Miscellaneous’.”

Demand No. XXXVII—CAPriAL Out
lay ON Civil Works

Mr. Speaker: Motion moved:

“That a supplementary sum not 
exc2eding Rs. 100 be granted to:̂ 

the President out of the Consoli
dated Fund of the State of Tra- 
'vancore-Cochin to  defray  the 

charges  which  v/ill  come  in 
course of payment  during  the 

year  ending  the  31st  day  of 
March, 1957, in respect of ‘Capi
tal outlay on Civil Works’.”

Shri Velâ dhan: We have no As

sembly there and, therefore, at least 
four hours should be given for this 
discussion.

Mr. Speaker: Tbe House cpn decide 

it and I am prepared to  allot  as 
much  time as the  House  decides. 
Originally five hours were allotted by 
the Business Advisory Con̂ mittee for 
all the three  Demands-~Supplemen- 

tary Demands for Grants of Central 
Government, Excess  Demands  for 
Grants and Supplementary  Demands 
for Travancore-Cochin.  We have ex

hausted 3 hours  41  minutes—two 
hours and twenty-one mijiutes  on 

Supplementary Demands for  Grants 
of  Central  Government  and  one

, Shri* A. M. Thomas  (Ernakulam): 

Let the discussion pfoceed and then 

we can decide th3 time  allotment. 

Are you going to have the  discus

sion̂ Sir, on all ̂ the pemands toge

ther or separately? '

Mr. Speaker: All of 'them together, 

buf I will put tham separately.

The Minister of Revenue and Civil 
Expenditure  (Shri M. C, Shah):  I

would like to say a few words  on 

these Demands.

Mr. Speaker:  Let the hon. Minis
ter explain to the Hoyse what are 
the important items on which atten

tion maybe bestowed.

Shri M. C. Shah: By virtue of the 

proclamation issued by the President 

on-the 23rd March, 1956, under arti- 
cl3 356 of *tfie iConstitution, the po

wers of the Legislature of the State 
of Travancore-Cochin ate exercisable 

by or under the authority of the Parlia
ment, and reference' to the  Rajpra- 

mukh and the Legislature of Travan
core-Cochin un<Jer articles 202 to 207, 

read with article 238, which govern 

the procedure in financial matters, are 
to be construed as references to the 

President and the Parliament  res
pectively;  '  '

Mr., Speaker:,  The hon.  Minister 

may resume his seat for a minute.

T find of late that there is not as 
much respect of <k)urtesy shown  to 

the House or to the Chair, ex<̂pt by 
the hon. Prime Minister, who bows 

whenever he conies in and takes his 
seat and again bows to the House 
whenever ĥ rises and goes out of 

the House, tt is not respect specially 
shown to me.  We are being watched 

by vafSous people from various parts 
of Itfdia.  '̂ at is the harm if hon. 

Members when they come to occupy 
their • s>ats just bow before  sitting 

down?  The respect W for the whole
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House, not for an individual.  When

ever an hon. Member begins to speak, 

they need not go on chatting with 

their backs to the Chair. They should 
gently walk out and carry on  dis

cussion not even in the lobby  heî 

but go out to the Central Hall until 
provision is made for hon. Member̂ 

to go anywhere else for this purpose. 

The Central Hall is now used for that 
purpose.  We have also put up two 

lounges so that they  might  allow 

other Members who want to read and 
study there.  They must adjust them
selves ___

Shri A. M. Thomas: Some of  the 
Ministers are worse.

Mr. Speaker: Whenever  an  hon. 

Member or an hon.  Minister speaks, 
let us hear him and ultimately  you 
reserve your judgment for yourself.

Shri Kamatb ^Hoshangabad): On a 
point of order, Sir.  I am weU aware 

that you spoke from the depth of 

your heart.  I do not think  it  is 

quite fair to most of us here for you 

to say that only the Prime Minister 
shows you raspect.  We  have  all 

been doing so, we have all been very 

respectful to the House and  it  is 
very unfair on your part to say that 
we do not respect you.  When I come 
in and whan I go out, I always bow 
to you,

Mr. Speaker: I am very happy.  T 

am not making any general remarks 
and there is nothing particular to me. 
After all we are setting an example, 
and Speakers from various  States 

come here and various members also 
come here.  We now read ofiF and on 
about the trouble that takes place in 
other Parliaments where stones  are 
thrown and even revolvers are point
ed at one another’s heads.  Let us 

not copy it.  Let us by our cTutstan- 
ding example show to the‘rest of the 
world what we have been doing.  I 
am not accusing any hon.  Meml̂er 
but I find some of them come and go 

as if this is a general platform where 
anybody may come and go.

Shri Kamath: You will appreciate. 
Sir, how your earlier remarks have 
hurt many of us who, you said are 
lacking in respect for the Chair.

Mr. Speaker: I am always aware
that Shri Kamath is very particular.

Shri  Kamath:̂ My  hon.  friend* 

here may ’also be included.

Mr. Speaker: Hon. Members will

now kindly hear what the hon. Minis
ter has to say.  Lst them listen with 
patience.

Shri M. C. Shah: Travancore-Co-
chin State's Supplementary  Grants 

for the year 1956-57 have, according

ly, to be dealt with by the Parlia
ment.

The  Travancore-Cochin  Budget 
was passed by Parliament, and now 

this is the first batch of Supplemen
tary Demands; they are very small 

ones.  If the hon. Members look into 

the book of the Supplemantary De
mands already circulated, they  will 
find that these Demands involve an 
additional expenditure  of only  Rs. 
11-58  lakhs,  comprising  Rs.  11*54 

lakhs on Revenue Account distribu
ted over three Demands,  and  Rs.
4,000 ohly on Capital Account in two 
Demands.  Of these, Rs. 23,000 in De

mand No. IX and Rs. 3,500 in  De

mand No. XXXVI represent  expen
diture,  which  is  ‘charged’ 'on ' the 

Consolidated  Fund of  Travancore- 
Cochin under articles 322 and 20TO> 
(e) of the Constitution  respectivê"- 

The main item is a Demand of P«. 
11*12 lakhs for the welfare of Sche

duled Castes and Scheduled  Tribas 
in the State.  As the State Govern
ment have yet to clear these schemes 
with the Ministry of Home Affairs, 
the voting of the Demand does  not 
imply that the Central Government 
are committed for giving assistance 
to that extent.  The other two  im

portant items are Rs, 23,000 for the 
additional requirements of the State 

Public  Service  Commission  and 
Rs. 19,000 for the opening up of the 
Primary Health Units in the State.
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The  Travancore-Coehin  Budget 

passed by Parliament in the last ses
sion provided for a gross expenditure 
of Rs. 41.82 crores and for Recover
ies Rs. 9*04 crores, that is, a net ex
penditure of Rs. 32-78 crores.  The 
additional amount of Rs. 11'58 lakhs 
now asked for does not n̂ ssarily 
mean an  excess over  the  amount 

budgeted for the year as it may be 
n‘i«re than covered by the  savings 
under other grants.

It will be seen therefore that  the 
Demands to be voted are very small 
ones.  One is for Rs. 11*12 lakhs for 
the improvement schemes in respect 

of Scheduled Castes  and Scheduled 
Tribes.  I  think  that  no 
hon. Member from  Travancore-Co- 
chin or 'from the Opposition will ob

ject to these Demands being granted.

I would also appeal to the Members 
that no policy question can be dis
cussed on the  Supplementary De
mands  because they were voted at 
the time of the passing of the Tra- 
vancore-Cochin  Budget, as is  the 
convention of the House.

The footnotes appended show very 
clearly and in details why these Sup
plementary Demands have  become 

necessary.

There is only one item which  is 
new; we have asked for a token De
mand of Rs. 100, which is for office 
buildings at three places  and resi
dential buildings there.  It is pro
posed to spend Rs. 110 lakhs during 
the year, but we have asked for a 
token grant of Rs. 100 only because 
it is expected that out of the savings, 
all these sums will be spent.  I hope 

the House will agree  with  these
Demands.

Shri A. M.  Thomas:  In the  ex
planatory  speech  that  the  hon. 
Minister  just  now  delivered. I 
am  of  opinion,  that  he  has 
not  placed  the  true  picture 

of  the  Demands  before  the
Ĥouse.  He said that only two  or 
three demands are  there and  the 

amoimt involved is not much and so 
the House should not grudge to grant 
those Demands.  But, Sir, there is a 
very major Demand.  Although  a

token Demand for Rs. 100 is made, 
it is a very major Demand.  and it
relates to  Demand No. 37.  I will
come to that later on. .  .

I approach these demands in  the 
light of the criticism made by  the 
expert. Dr. Appleby, in his report re
cently circulated to the hon. Members. 
He has said that the simplest way in 
which the Parliament can reverse its 
influence on administration from  a 
negative one to a positive one, would 
be for it to stop looking for things to 

criticise but to begin  looking  for 
things to praise.  I am going to adopt 

 ̂this approach.  I congratulate  the 

present Government of  Travancore- 
Cochin for the bold and imaginative 
step  it has  taken in  imdertaking 

the works covered by Supplementary 
Demand relating to the original De
mand—̂ No. 37.  I must say that  the 
Adviser has shown drive and initia
tive in the scheme that he has put 
forward for the construction  ̂civil 

stations in the State.  There were not 
suitable buildings to* house  public 
offices and because of expansion  in 
Government activities, proper accom
modation has been a 4ong-felt  neei 
There has been deplorable lack  of 
accommodation in the principle towns 
of the State. I have great pleasure in 
supporting this as it is a step in  the 
right direction.  There has been some 
criticism in the Press Gy certam lead
ing public men that the construction 
of these buildings is intended to squ
ander away public money.  I do not 
subscribe to that view and I think it 
is an ill-founded criticism.  From the 
reports appearing in the newspapers, 
when the foundation-stones were laid 
for the  construction of these civil 
stations, it is gathered that there are 
as many as 53 offices in Kottayam it
self; a good many of  them are in 
rented buildings.  I understand  that 
34 public offices can be accommodat
ed in the building when the construc
tion is complete.  It is also intended 
to b"'ng in all district  offices  and 
sub-divisional offices to one and the 
same building.  Seven types of 
buildings are contexnplated for resi- 
daitial puiposes tor the staff of th« 
various offices.  In Quikm, Hkert
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52 Grovemment offices scattered  all 
over the town.'  The present district 
office building, I understand,  incor
porates as many as 29 offices.  Though 

the expenditure involved is lai:ge. I 
do not think that the policy that 'has 

been adopted will be questioneĵ, by . 
this House. '
♦

There is an additional factor also 
based on which I will support this. It 

has been stated that, although there 
are several development projects all 
over the country and crores are being 
spent in various parts, as far as my 

part of the country is concerned, the  . 

expenditure is  comparatively  low. 
Because of that, the purchasing power 

of tiie people is  lessened.  There 

have been inflationary tendencies in 
other parts of the ooimtry.  But, the 
injection 6f purchasing power, as far 
as my State is concerned, has  'been 

comparatively  inadequate.  Schemes 
such as these  have  to be  started 
to solve the acute problem of general 
unemployitient.

Having said that, I  should em
phasise another aspect that, in bring
ing forward this Demand at this very 
late stage, the Government has shown 
scant courtesy  to this House.  The 
Budget foi- that State was passed on 
15-5-56—<1 think, towards the  close 
of the last session.  After having pas
sed that Budget, -where we went back 

to our constituencies, we were 'con
fronted with an  invitation by  the 
Chief Secretary to the Government of 
Travancore-Cpchin that our presence 
was required for the foundation-stone 
laying ceremony of one or other  of 

these dvll stations.  It has been an 
agreeable surprise; all the same,  it 
was a surprise.  Although only  a 
token Demand has  been moved  in 

this Housê the expenditure involved 
is as much as Rs. 110 lakhs: ̂ Accord
ing to the calculatidris" made, the ex
penditure for the  construction  of 
civil stations cohies to about Rs. 82 
lakhs, of which only Rs. 70 lalrhc -v̂rill 

be spent during the current year and 
ttie balance of Rs. 4a lakhs is for the 

constructioi;i af police quarters.  The 
total Demand grMited by this House

Supplementary GranU 4552.
(Travancorê Cochin)  ,

1956-57

on 15-5-56 on capital account for civil 
works was Rs. 293 lakhs or , near- 
about.  This Supf)lementary Demand 

comes to more than one-third of that . 
amount.  It  cannot be that  these 
schemes were thought of and sanc
tioned after the passing of the Budget 
on 15-5-56.  The  Government had 
these schemes in view.  The reports 
are that soon after the Adviser took 
charge, he ̂ aw this lack of accommo

dation and̂ he wanted his officers  to 
prepare schemes  immediately.  That 
is all very good.  Having prepared the 

schemes, before launching them—-the 
amount involved is more than one- 

third of the entire capital Budget for 
civil works—the  sanction of  the 
House ought to  have been '  taken. 
This House is nOw faced with a fait 
accompli.  I vehemently oppose  the 

manner in which this House has been 
treated in this connection.

In  the  last  paija  on  page 
9  of  the  booklet  given  to 
us,  we  find  that it  is  consi
dered as a ‘New Service’ and correct
ly so.  It is expenditure on the (Cons
truction of  great  and  important 
buildings.  It reads here:

“A sum of Rs. 6 lakhs has been 
advanced from the  Continĝ cy
Fund in  G. P. No...............dated
19-6-56.”

If this amount has been taken froiri 
the  Contingency  Fund  as  latfe  as 
19f3i June 1956, one thing is sure that 
the schemes have been sanctioned be
fore the end of the last session.  If 
it was not before the end of the“ last 
session, if the amoimt was taken on 
19-6-1956, what was the hurry? Can
not it have-waited for two or three 
weeks more? I  deprecate this ten
dency.  It is clear that this Adviser's 
rule or whatever it is, would conti
nue so far as the State of Kerala  is 
cotteemed, for some more time  and 
I hope this wiU not be repeated.

I would nôV pass on to , make cer-- 
tain other observations.  In the last 
para on page 9, it is stated:

“This amount and the further 
samoimts required immediately for,.
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implementing the scheme can be 

found by reappropriation of sav
ings and  a token vote  alone is 

now required.”

V/hat does it  indicate?  Out of 

Rs. 293 and odd lakhs which we liad 
sanctioned for capital  civil  works 
during the last session, as myich  as 
Rs. 110 lakhs will now be taken for 
this purpose.  Necessarily you  will 

have to cut down various other items 
which have been included in the items 
of civil works.  There are very im
portant urban and rual water-supply 
schemes included in this  sub-head 
81—Capital Account.  There are also 
drainage  schemes  and  important 
buildmg programmes.  So I wish  to 
express the anxiety that the Mem
bers, especially from that State, feel 
in the statement that has been made, 
that this amount will be found by re
appropriation of savings.  I am aware 
of the fact that in the  broadcast 
speech of the Adviser on the  15th 
August, 1956, he has tried to aUay the 
fears  of  the public in these  mat
ters, becau$e fears have been expres
sed, that if several lakhs are spent on 
these things what will be left for the 
other schemes which have been in
cluded in the Second Five Year Plan 
and also included in the budget for 
the current year.  He. has said that 
not a single scheme—this is what  he 
said in substance—included  in  the 
Five Year Plan, &nd for which sanc
tion has been given, will be affected 
by this step that has been taken by 
the present Goveniment. But I would 
request an assurance from the Finance 
Minister or from the Home Minister, 
when they reply to this discussion, 
that funds will not be lacking for an̂ 
scheme that has been included in the 
Second Five Year Plan and for which 
provision has been made in the bud
get.

Sir, I think it may not be difficult 
for the Government to find amounts 
although they have not been includ
ed in the budget for the current year. 
The Kerala State will come into exis
tence on the 1st of November, 1956. 
Kerala State is a new State among 
other some such States according to 
th« States Reorganisation Bill which .

we have passed.  On the coming into 

force of  the new  Act, the  budget 
that we have sanctioned on the 15th 

May will naturally lapse.  But,  ac
cording to clause 71 of the  States 
Reorganisation Bill, it is provided:

“In the case  of  every  new 
State,  the Governor, or Rajpra- 
mukh of the corresponding State 
may at any time before the ap
pointed day  authorise  such  ex
penditure from the Consolidated 
Fund of the new  State as  he 
deems necessary for any period 

not extending  beyond the 31st 
day of March, 1957:”

So it is open to the Rajpramukh 
in this particular case to  authorise 
any expenditure which has to be in
curred before the 31st day of March, 
1957, and it is also open to the  new 
person who comes to occupy the post 

of the Governor to make allotment, 
because according to the proviso to 

that clause it is provided:

“Provided ̂that the  Grovemor 
of the new State may, after the 
appointed day, authorise such fur
ther expenditure from the Con
solidated Fund of the State as he 
deems  necessary  for  the  said 
period.”

The object with which I invite the 
attention of this House to this provi
sion is this. Because of the diversion < 
of funds to this’ particular item, pro
vision has to be made in 4he burget 
that would be prepared by the pre
sent  Ĵpramukh or by the  new 
Governor for the various  schemes 
that have been drawn up for  the 
Second Five Year Plan.

The object with which these civil 
stations and residential quarters  is 
proposed to be constructed has been 
narrated in the explanatory memo
randum that has been circulated by 
the Minister.  The hon. Minister also 
referred to it in passing, while ex
plaining the object of these Grants. 
According to the explanatory memo
randum you win find that under resi
dential quarters the  programme  is 
to construct about 300 houses imder 
seven different categories to suit the
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.requirements of all grades of officers 
from the Collector down to the last 
:grade  Gk)vemment  servant.  The 
number of buildings earmarked  for 
the non-gazetted public servants  is 
about 200 out of the total number of 
300. Sir, it has been the general ex

perience—and that  has been  a sub-
jeft  matter  of complaint  in this
House—that even in the matter  of 
construction of residential  quarters 

for Central Government  employees, 
the people who really get preference 
are the gazetted  officers and high- 

salaried officers, but with regard  to 
, non-gazetted officers and  low-paid 
staff proper  attention is not given.

They have to wait for years to get
the necessary accommodation.  That 

tendency, I am afraid, is also indi
cated  in this.*  because out of 300 
houses, 100 houses will go to gazett
ed officers and for the non-gazetted 
officers, low-paid  staff,  chaprasis, 
clerks, typists and others,  only 200 
houses will be available.  That means 
only a percentage of the Government 
servants in the lower strata will get 
accommodation under this scheme.  I 

should like to emphasise that, as far 

as possible, it must be the policy of 
the Government to find accommoda

tion for the  low-paid  staff  before 
they find accommodation  even  for 
the Collector, I should say.

Another aspect I would Uke  to 
emphasise when this Demand is  be
ing discussed is, whether proper at

tention has been paid to the archi
tectural side.  We have to bear in 

niind a long range plan when  we 
spend such huge amounts for cons- 

tructicHi of these civil stations.  As 
far as I am able to gather from this 

no+4i, except with regard to one item, 
what is contemplated is to construct 

these quarters and office buildings in 
already crowded localities.  What we 
have to bear in mind is, even if it 
is a town, the growth and expansion 
of the town..  As far as possible, in 
the construction of these  civil sta
tions and other important buildings, 
what the Government has to see is

to have new townships and  have 

these constructions in the 'suburbs of 
these towns.  But what has  been 

done?  Both in Quilon and in Kot- 
tayam the scheme is  to  construct 

ttiese buildings  in already  crowded 

localities.  I am glad that a departure 

has been made in the case of the 
construction of district quarters for 

Trichur.  There it is seen that the 
idea is to have them in a village— 

Ayyanthol by name—and acquire 30 
to 40 acres of land to provide for the 

construction of tjiese buildings.  That 
is a very healthy venture, I should 

say, and I think that policy ought t« 

hava been adopted in the case of the 
civil stations both at Quilon and Kot- 
tayam.

When I emphasise  on  the aspect 

of having these constructions  in the 
suburbs and to build up new town
ships, I have tiie case, particularly, 
of the town which is situated in my 

constituency,  namely,  Ernakulam 
town.  You will find, Sir, that provi

sion has been made for the construc
tion of police quarters in Ernakulam 

also.  My information is that Us. P 

lakhs or something like that is in
tended to be spent for renovation of 

the A.R. quarters in the Ernakulam 
town.  These buildings are , situated 
by the side of  the  Shanmukham 

Road,, the principal  road  of  the 
Ernakulam town.  Tliere have been 
some temporary *  buildings put up 
there during the time of war.  On 
that very same site new  buildings 
have come up.  I had this  complaint 

against the Government of  Travan- 

5ore-Cochin.  I said that they ought 
not to renovate those buildings and 

have permanent structures put  up 
there in the place of the temporary 
sheds.  It is an elementary principle 
which we have to  bear  in  mind 
when we launch upon a new big cons
truction scheme in a'  town, that it 
should not hinder the healthy growth 
of the town. The town must be in a 
position to breathe freely.

Shri Velayndlia*: From the police 
atmosphere.
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Shri A. M. Thonuis: If thai is the 

sense that my friend can follow frotn 
what I said, espacially after his re

cent visits to several foreign  coun
tries,  I  do  not know what benefit 

he has acquired from those  visits. 
What I wish to  emphasise  is  this. 
When new constructions are sought 

to be made, we must see to the pro

per development of the  town  in 

which these new buildings- are soû t 
to be constructed.

There  is another point which  I

Avant to emphasise.  I want to know, 

in this connection, whether  proper 
attention has been given, when the 

Adviser drew up these schemes,  to 
the most congested areas of Travan- 

core-Cochin.  I am aware of th? fact 

that the  object with which  these, 
schemes  have been prepared is  to

have the buildings constructsd at the
district  headquarters.  I  wish  to
know from the Xiovernment whether 

the present Travancore-Cochin Gov
ernment has borne in mind the fnct 

•that there are certains towns where 
although  they are  not  district 
headquarters,  there  is  greater 
overcrowding than in  headquarter 
towns and which are more important 
than the headquarter towns.  I refer 
to towns  lika  Mattancherry  and 
Ernakulam.  Ernakulam is a  town 
which is more than a district head
quarter.  It is the seat of the High 

Court; it is the seat of the District 
Court.  There are  several  magis
trates’  courts and munsiffs’  courts 
also there.  Besides, there are seve
ral offices of the Central Government 

as well as offices of the State Gov

ernment in that town.  I  fail  to 
understand why a town to which top
most priority should have been given 
in  the  matter of construction  of 
«  civil  station  has  be«i • 
totally  ignored.  If  at  all 
there is any town in  Travancore- 

Cochin to which more attention  has 
to be given in the matter of building 

construction, it is  Ernakulam,  But 

that town has been ignored in the 
schemes that have been drawn up 
by the Adviser. '

I would like to say only a  few 

words with regard to the Other items 
that have been placed  before the 

House.  One  demand  which is of 
considerable importance, as has been 

pointed out by the hon. Minister, is 

the demand relating to the welfare 

of Scheduled Castes and  Scheduled 
Tribes.  I  wholeheartedly  support 

the schemes that have been broî ht 
by the Government.  But I wish to 

tell the House one important aspect 
with regard to this matter. With re
gard to the schemes for the welfare 
of Scheduled Castes, one finds that 
the Government has not been vigilant 
in the matter of spending the money 
already granted.  It is found from 
page 6 of the Explanatory  Memo
randum that a grant of Rs. 1.5 lakhs 
was also sanctioned by the Central 
Government, but that, as the scheme 
was pending finalisation, it could not 
be implemented last year and  the 
Government of India have now. been 
requested to renew the sanction for 
the grant in 1956-57.  So, although 
there was a central grant for the year
1955-56, and although it was sanction
ed late, the fact  remains that  the 
sanction was there for 1955-56; all the 
same, the Government were not able 
to spend  the sanctioned  allotment. 
What I want to emphasise is that this 
sort of implementation should not be 
repeated in the case of the  grants 
which we are now discussing.

Again, in the  distribution of the 

v£irious projects for the welfare  of 
the Scheduled Castes, the  Grovem- 
ment will have to see that the pro
jects are distributed on an equitable 
basis throughout the State.  Ctae area 

or one particular district alone should 
not be allowed to have the benefit in 
this respect.

With regard to the schemes for the 
welfare of  Scheduled  Castes and 
Scheduled Tribes, I imderstand from 
the Explanatory Memorandum  that 
the recommendations of the Mackay 
Committee which was appointed  by 
the  Travancore-Cochin  Government 
have been accepted and that the plans 
have  been  prepared  accordingly. 
It  is  found  that  these  schemes
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will not only benefit the tribal people 
but also the areas which are not now 
revenue-yielding, as far as the Tra- 
vancore-Cochin State is concerned, be
cause, some of the projects which are 
going to be started now are in places 

which  are  not  revenue-yielding. 
There is scope for  increasing  the 

revenue from these projects, so that 
thefe could be a double  advantage. 

The State as well as the tribal people 
will be benefited.  But one aspect 
may kindly be borne in mind and 
that has been • emphasised in the re
port of the Mackay Committee also, 
namely, the increasing necessity  of 

forest and water conservation and the 
strict suppression of timber theft and 
shifting cultivation.  These  aspects 
should be borne in mind when these 
schemes are implemented.  I under

stand that an Advisory Committee has 
also been constituted to supervise the 
working of these schemes.  The Ad

visory Committee, I believe, will bear 
in mind the recommendations of the 
Mackay Committee.

I shall now refer to the demand 
under Public Health.  I do not dis
pute the necessity of converting  the 
dispensaries into public health units. 
It is a step in the right direction. But 
I wish to emphasise one fact.  In  the 
last budget speech of the  Finance 

Minister of  the  Travancore-Cochin 
State it was stated as follows  at 
page 25:-

**The National Filariasis Control 
Programme is to be  continued 
next year, with five control units 
and two  survey units.  Only 
one control imit is now function
ing”.

 ̂ The problem of filariasis, as far as 
the Travancore-Cocl̂in State is con
cerned, is something which has got 
to receive the topmost priority  in 
any health scheme of that Govern
ment.  But I find that although some 
attention has  been paid to this as
pect by the Central Government, the . 
main responsibility vests with  the 
State Gpvemment and I am  afraid
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they have not discharged  that res
ponsibility.  There is a branch office 
of the Malaria Institute of Ind.̂ fun
ctioning in my constituency.  When , 
I visited that office when I went  to 

that place last  time, I was able to 
find hundreds of people flocking  to* 
that office daily.  A very causal sur
vey that hâ been made in the town 

and in the neighbouring places re
veals that as much as 75 to 80 per 

cent of the people in that locality are 
suffering from filariasis.  Even then, 
proper attention has not been  paid 
to this subject.

Mr. Speaker:  The  hon.  Member
has taken 30 minutes.

Shri A. M. Thomas:  I shall finish

with one more point.  In the  first 
Five Year Plan, one control unit as 
weU as two survey units were sanc
tioned.  I understand that owing  to 
the unwillingness of the State Gov
ernment to pay proper  salaries ta 
those who may be recruited, it has 
not been possible to get the necessary 
personnel for running these  units. 
There is no  use of sanctioning  the 
units if you do not find the proper 
personnel.  In the Second Five Year 
Plan, three control units have been 
sanctioned, and I understand that the 
necessary number of doctors have not 
been. recruited.  So, I will invite the 
attention of the Home Ministry  to 
this fact that as far as schemes  on 
public health are concerned, it is not 
enough if you lay down the schemes 
on paper; action has to be taken. The 
necessary personnel have to be re
cruited and proper salaries should be 
given to the doctors who are r̂ ruit- 
ed.  Then only you will be in a posi
tion to implement the schemes.

1 P.M.

With these observations, I support 
the demands placed before the House.

Mr. Speaker:  Hon.* Members may
indicate what cut motions  they are 

moving.

Sbri Pmmoose (Alleppey):  I  am
moving all of them.
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Shri Velajudhan: I have given no
tice of 3 cut motions; I am moving all 
of them.

*  Shri N. Sreekantan  Nair  (Quilon 
cum Mavelikkara):  I am moving all 
my cut motions. ^

Mr. Speaker:  All  the  eight cut
motions on the Order Paper may be 
moved.  I will call  Mr.  Punnoose 

now; I will call the hon. lady Mem

ber next.  I will give 15 minutes to 
each.

V  Shri Punnoose:  From 30 minutes, 
the limit has come down to 15 minu
tes; it is rather sudden.

Mr. Speaker:  Mr.  Thomas  has
spok̂ for  all; there  is no  party 
spirit in this..  There are three more • 
hon. Members.'

Public Health' Department in Travan- 
core-Cochin State

Shri Punnoose:  i beg to move:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 19,000 in  respect  of 
P̂ublic Health* be  reduced  by 
Rs. 100,”

4
Labour problem in Travancore- 

Cochin State

 ̂ Shri Punnoose:  I  ]̂ g to move:

“That the demand for a supple
mentary grant of a sum not ex- 

 ̂ ceeding Rs. H, 12,000 in  respect 

of "Labour and Miscellaneous* be 
reduced by Rs. 100.”

^̂ PProval of Policy regarding new 
scheme put forward by Travancore- 
Cochin Government  with  regard to 

office buildings and residential quart-
 ̂ ers.

Shri Punnoose;  I beg to move.

i .  “That the demand for a  sup

plementary grant of a suin  not 
exceeding  Rs. 100 in respect of 
Ĉapital Outlay on Civil  Works’ 
be reduced̂ to Re. ir

Functioning of, and conditions in, 

Hospitals in Travancore-Cochin   ̂

Shri Velayudhan: I beg to move.

“That the demand for a supple
mentary grant of a sum not ex
ceeding* Rs. 19,000 in respect at 
‘Public Health’ be  reduĉ  by 
Rs, 100,”

Schemes for welfare of Scheduled 
Castes and  Scheduled Tribes in 

the State.

Shri Velayudhan:  I beg to move;

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 11,12,000 in respect of 
‘Labour and Miscellanous* be re
duced by Rs. 100.”

Disapproval of Policy regarding works 
undertaken for construction of office 

buildings.

Shri Velajrudhan:  I beg to move: 

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 100 in  respect  of 
‘Capital Outlay on Civil  Works’ 
be reduced to Re. 1.’*

Inadequacy of measures suggested in 

schemes

Shri N. Sreekantan Nair: I beg to 
move:

“That the demand for a supple
mentary grant of a simi not ex

ceeding Rs. 11,12,000 in respect of 
‘Labour and  Miscellaneous’  be 
reduced by Rs. 100.”

Disapproval of Policy regarding 
schemes which involve  great 

wastage.

Shri N. Sreekantan Nair: I beg  to 
move:

That the demand for a supple
mentary grant of a sum not ex
ceeding  Rs, 100  in r̂ pect  of 
•Capital OuUay on Civil Works’ 
be reduced to Re. 1.”

Mr, Speaker: AU these cut motions 
are before the House.

Shri  Punnoose:  All the  time
Mr. Thomas was speaking,  I  was 
trying  to  see  whether  I  can 
also  take  up  the note  of

praise,  as  he  has done,  but

1956 Supplementary Grants 45̂2
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yr. Thomas himself had given up that 
tempo of praise and come down to the 
plane of criticism.  He criticised the 
way in which some  of the demands 

have been put before the House.  I 
will follow one example set by him; 
I will take the last demand first and 

after that the other demands.

1-03 P.M.

IShrimati Sushama Sen in the Choir}

Rs. 1  crore  are  going  to  be 
spent on the construction of build
ings  required  for  the  District 

-Headquarters  and  Civil  and 

Police Lines and we are asked to vote 
a token demand of Rs. 100.  This new 
service business, as it is described, has 
been brought in a very surreptitious 
manner—excuse me for  saying so— 
with the deliberate intention of not 
giving an occasion to the Parliament 
to discuss it.  This House or any House 
which can claim to represent the peo
ple has to discuss the principle and 
the policy behind it.  Here the new 
service comes; the Gk)vemmeht are al
ready committed to it and we are ask
ed to okay it.  Where can we discuss 
it?  Where is the occasion to discuss 

the whole principle?  They are going 
to build huge constructions for civil 
offices and also  residential  quarters, 
for the Government servants.  There 

is nothing wrong in it; but, to accept 
it as something very axiomatic and 
being clear in itself  is  completely 
wrong.  Mr. Thomas was asking for 

such a building in Emakulam; I wish 
his request is granted.  But, what has 
Happened today?  This has created a 
êat amount of apprehension in the 
public mind and there have been cri

ticisms from all round.

We also would like to have hand
some buildings and residential quar
ters for the Government servants, es

pecially those who are low-paid.  But, 
what n now being undertaken is the 
construction of huge buildings which, 
according to me, will be unpardonable 
lor the Government of our State to 
undertake at the present juncture.  If 

of priority and proportion is the 
tell-mark of wisdom, I  am  afraid

somebody there is suffering very much 
from the lack of it.  For a State with 
a total yearly revenue of Rs. 19 crores, 
to spend off-hand without consulting 
and getting the principle approved by 
a representative body Rs. 1 crore and 
more on buildings—it is not also in
cluded in the Five  Year  Plan—is 
something very improper,  according 

to me.  On my part, I do not like these 
big buildings; I think it would  be • 
much better if we have small beauti
ful buildings.  Mr. Rau the  present 

adviser, seems to belong to the old 

school and having been accustomed 
seeing these big buildings,  perhaps 
he wants to have a replica of them, 

what we may call, Rau’s  memorial 
and memorials of the President’s rule 

in our State where unemployment is 
 ̂rampant and all sorts  of  problems
* baffle the people and the Government.
I think this ought to have been taken 
up only after sometime after certain 
things have been done.  For instance, 
Mr.  Thomas  was  speaking  about 
health services.  There is a complaint 
from all over that there is no proper 
medicine and only a meagre quantity 
of medicine is available in any of the 

hospitals, including the General Hos
pital.  It has been published in res
ponsible papers and  referred to by 
responsible  spokesmen.  We have to 
look into that matter.  Then, we have 

got a large number of schools.  It may 
be news' to the Minister that almost 
every year during  the rains, one or 
two buildings collapse and  two  or 
three children die.  Mr. Rau, or any
body who is responsible, should look 

to those things first, before thinking 
of raising  huge  constructions.  Not 
that we should not have huge build
ings, but we shall have them  after 
sometime, after looking into more im
portant things.

Then, there is the question of build
ing new industries and putting the 
existing industries on a healthy basis. 
All these things had to be done before 
the construction of hufee buildings can 
be imdertaken.

We are against constructing house* 
for high-salaried officers. If an officer
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k paid some handsome salary, some 
private. owner, who has spent  some 
money and built a house, will get a 
reasonable rent from the officer. Why 
ahpuld big sums of money be spent 
•n building houses for Collector̂ and 
•thers?  It is entirely wrong to com
pare the conditions existing in a small 
iState like Travancore-Cochin  with 
the all-India services.  Here a  large 
number of the officers, 99 per cent of 
them, never belong to this particular 

area; they come from far-off places. 
But in our State, a huge percentage 
•f officers and others in the  lower 
 ̂services come from areas nearabout; 
they can stay in their own houses.  I 
know a large number of officers and 
Government employees residing in the 
house of somebody related to them and 
economising in that way.  Therefore, 
this expenditure on raising buildings, 
especially for high-salaried officers, is 
not justified; I totally oppose it.  The 
whole thing has to be looked into and 
discussed threadbare as to what t3rpe 
of buildings we should have, to what 
type of officers they should be allot
ted etc.  To have buildings for Gov
ernment offices scattered  here  and 
there in the town is not proper.  A 
public office means a small township 
developing around it  iautomatically.
 ̂To have all the public offices collected 
in one place means___

Mr. Chairman:  The hon. Member 
will address the Chair.

Shri Punnoose: I wanted to impress 
on the Minister.

Therefore, to have all these govern
ment offices in one place cannot be 
considered as a very urgent necessity.
I believe, the Government will take 
note of the criticisms coming from all 
sections of the  House in the matter,

I want to speak a few words about 
the other Demands briefly.  On De
mand No. IX, “General Administra
tion”, I would like to ask one question 
and I hope I will get a reply from the 
Minister.  It is almost six months now 
sincp the Government has been work
ing according to the budget which we 
passed a few months back.  I would

like to know what is fhe position to
day.  What about the money we have 
allotted?  How much have they spent? 

I am not asking this question for the 
sake of asking a question for it is a 
well-known fact that there every year 
large sums of money allotted for pub

lic expenditure lapse at the end of the 
year.  In 1952-53, according  to  the 
Audit Report, almost 15 to 18 per cent 

of the  entire  allotment  lapsed.  I 
would like to know from  the  hon.

 ̂ Minister how much of the  allotted 
money has been spent there and whe
ther the Government there, the ad
viser’s regime, is only performimg the 
formality in parliamentary practice by 
putting in these Demands,  Supple

mentary  Demands, . and.  going  on 
spending as they  choose,  I  would 
naturally expect the Minister to re
ply  whether  these  Supplementary 

Demands are really out of necessity, 
whether the amounts allotted are be
ing spent and whether at the end of 
the year, as in the past, big amoimts 
will lapse.

With regard to the “General Admi
nistration”, I know this is not the oc
casion to discuss the principle or the 
policy as such, here it is stated that 
additional staff is needed and to pay 
them amount under this Demand is 
needed.  We are told that when the 
Adviser took charge, he held a press 
conference where he stated that he 
was going to do one or two very im
portant things.  One was that he was 

going, to fight corruption and root it 
out. Secondly, he said he was gear
ing up the administration and bring 
it into par with the required stand
ards,  I would like to know how things 
stand now and how far the gearing 
up has progressed.

A number of officers have been im
ported from outside the  State.  On 
principle I do not object to the neces
sary experts being got from outside 
the State for our States are only for 
administrative convenience and India 
is one and whenever  necessary  we 
should bring them.  Mr, Bombawale 
was taken there.  Even our Ministers 

paid him a compliment by saying that 
be was one of the best in India to
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fight corruption etc.  Then they have 

got a Joint Adviser and then some 

experts have also  been  brought in. 
They were all talking of  the  anti

corruption aotivities.  I am talking of 
the gearing up for which  money  is 

k̂ed now.  They said they are go
ing to prosecute people against whohi 

corruption has been alleged.  I would 
like to know what the present situa- 
. tion is.  Articles and statements came 

in various papers with regard to the * 

large-scale corrupt practices like the 
cutting of timber from  Government 

reserve forest worth crores of rupees. 
Mr. Sivadas gave facts ^d  figures, 
data in papers and it caused a flutter 
and the Joint Adviser stated that he is 
going to take drastic steps.  Ndw we 
ê told that all this is going to end 
in a departmental  enquiry.  Every

body who knows the history of the 
departmental enquiry in that  State 
knows that a departmental  enquiry 
there means the exoneration of the 
culprit and much more additional ex
penditure for the Government  trea
sury.  I request the hon. Minister to 
take up this question of  corruption 
earnestly, look into the case and order 
a public enquiry' with regard to this 
timber busmess. .

Then it was stated that the records 
of many officers are being looked into 
and many corrupt practices have come 
to the notice of the Adviser.  People 
expected much and there was lot of 
press conferences, publicity statements 
etc.  After all this laboiu* 'the pro
verbial rat has come out.  Now what 
has happened is that a peon of the 
University Office has been  arrested. 
This is what has happened.  The Ad
viser, the Joint Adviser, the experts 
and the gearing up of the administra
tion to root out corruption has ended 
in the arrest of a peon in the Univer

sity Office.  I  am  also  told that a 
teacher somewhere—I do not exactly 
remember the details—has been sus
pended in connection with the leakage 
of question paRers.  Big things go un
noticed and only small  people  are 
caught with the result that a feeling 
is created in the people that  Rau*8
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Governîent is working with an eye 
on ̂ e coming elections.  I would like 

to know whether Government are go- / 
mg to take these things seriously and 
to find out the culprits and to bring 
them to book for so much of public 

money has been squandered  and so 

much has -been  stolen.  Government 
should take very strong steps in these 
matters.

Demand No. XIX is about  public 
health and primary health units. I 

need not repeat that the condition of 

public health services in the State is  ̂
very unsatisfactory and the establish
ment of these primary health  units 
will be very welcome.  But what hap

pens is that in areas where they are 
most required, they are not given.  As 
Mr. Thomas has stated, in the coastal 
areas of the State, people suffer from 
filaria and other diseases.  But noth
ing has been  done  in the case  of 
Emakulam and other places.  These 
imits should work  throughout  the 
State and I would only be too happy 
if larger amounts are allotted for that.

Then there is Demand  No.  XXV 

“Miscellanous Departments A. Labour 
and  Emigration  (d)  Development 
Schemes” and  Demand No. XXXVI 
“Capital Outlay on Industrial Develop- ' 

ment (c)  Miscellaneous—̂ Acquisition 
of lands to be leased out to Industrial 
Concerns” etc.  Then, in Demand No. 
XXXVI,  the  demand  is  only  for 
Rs. 3,500.  Am I to understand that 
they could not find the money from 
the  other  allotments?  They  have 
found it possible to get large amounts 
for these new services  by  making 

changes here âd .there in the original 
allotment. This sum of Rs. 3,500 could 
easily be found.

Shri A. M. Thomas: It has  been
spent from the  Contingency  Fund. 
The amount will have to be put in 
there.

Shri Pannoose: This amount of  ̂
Rs. 3,500 is to be replaced now. Tak

ing the condition of th6 industri'es and 
the labour situ&tion in the State, trt 
would have expected the Government
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to place a demand for a larger amount 
to solve some of the very important 
problems.  For examp-le, after the dis
cussion of the last Budget of the State 
a few months back, the situation has 
not improved.  On the other hand, the 
labour situation has  become  more 
acute.  Our position in regard to in

dustries has also become  more  un
satisfactory,  It is  well  known to 
everybody that' in the cashew indus

try, there is a great slump or unem
ployment.  Factories have been closed . 

and 50,0p0 workers  are now out of 
employment.  This is a big problem.
I was looking into the demands to see 
whether any amount is demanded to 
meet that situation.  Also there is the 
case of the coir industry.  That has 
been in a chronic crisis for several 
years' now.  Nothing has been done. 
Every month, the number of unem
ployed increases.  We excepted that 
a new demand would have been made 
to improve that industry.  But, it has 
not been done.  We would make this - 
an occasion to request the  Minister 

to look into all these matters imme
diately and do something that would 
give relief to the people immediately.

I have not much more to say with 
regard to these demands.  The more 
important thing is this.  There is a 
growing feeling among the people that, 
in spite of the hopes that the Adviser’s 
regime tried to raise in the beginning, 
they do not ̂stand to gain anything, 
but that under the Adviser’s regime, 

things are becoming worse and  the 
Central Government is not paying any 
attention to the big  problems  that 
confront the State.  I wish that these 
problems are attended to by the Min

istry.

1-22 P.M.

[Mr. Deputy-Speaioer in the Chair] 

There is a demand for capital out
lay.  I would request the Minister to 
look  into  the  industrial  problem. 
There are  certain  Gyvemment-ruA 

H  Industries in that State.  The condi
tion of all these industries is far from 
Batisfactory.  Most of these industrî, 
lor example, ply-wood, rubber factory, 
eeramics, have been running at a loss.

Every year, the loss  is  recurring. 
Who is  responsible  for  this?  The 
Chief Secretary and certain other Se
cretaries are running them.  Just now,
I saw a copy of a press rel̂ se given 
by Shri .M. C. Shah when he visited 
the State.  He said that some expert 
should be asked to go into these in
dustries.  My hon. friend Shri Mat- 
then would be happy that  Govern
ment industries are going to dogs be
cause he always complains, why na
tionalisation.  '

Shri Matthen  (Thiruvellah): I pro
test

Shri Piumoose:  It  would appear
,that men of his frame of mind are 
managing these industries in order to 
ridicule and condenm the very idea 
of nationalisation.

Shri Matthen: I advocated nationa

lisation of insurance for the last three 
years.

Shri Piumoose: I hope he wiU stick 

to that.  It is a good page that he is 
turning.

Mr. Deputy-Speaker:  No  promise
for continuance.

Shri A. M. Thomas: Fight between 
uncle and nephew.

Shri Pnnnoose: Yes; my Congress 
uncle.

All these industries have to be im
mediately  looked into and put on a 
sound basis. •  .

Knmari Annie Mascarene (Trivand
rum) : Mr. Deputy-Speaker, I take this 
opportunity to review the Presiden
tial rule in Travancore-Cochin State. 
It steirted five months back.  For the 

period, I am glad to admit that  the 
Presidential rule has  proved  much 
better than its predecessor  Govern-̂ 
ment though it may have many de
fects in it.  I support these  grants, 

with a few remarks.

As an administrator, the represen
tative of the President ought .to have 
looked into the fimdamental problems 
confronting the common man today. 

Ever since tlie Presidential* rule has 
begun,  the  prices  especially  rf
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ttie  food  commodities have  risen 
very  high,  almost*  to  the ceil
ing prices.  The conditions of war 
days as far as food prices are concern
ed, are returning.  I wish to ask the 
Home Minister whether his Ministry 
has taken any steps to bring  down 

prices or to enquire into the rise of 
prices in the State.  Rice has gone up 
in price.  When rice goes up in pVice, 
all other commodities go up and the 

poor man finds it a problem to live in 
fhat State.  Rice has  been  commg 

from other States.  Now  that  the 
Kerala State is taking shape, the gra
nary of Travancore-Cochin is slowly 
passing away from our hands. If now, 
before it passes, the condition is this, 
what will be the condition after three 
or four months, when the Kerala State 
takes its shape?  I feel that the rise 
in the prices of food commodities is 
not natural.  It is due to exploitation, 
perhaps, by the Government itself or, 
if I am nqt mistaken, by the Central 
Government's  policy  of  controlling 
prices.

I am glad that this Government has 
taken up a grand building scheme.  I 
am not for recommending the cons
truction  of  very  small  buildings, 

though they may be useful to the pub
lic.  Now that the Second Five Yf»ar 
Plan has come into force and we have 
had nothing in the First Five Year 
Plan, it is  better  that we start to 
build up the country on a grand scale 
slowly, but surely.  The  programme 
involves a comprehensive scheme of 
buildings for officers, especially  for 
the police.  I request the Government 
to pay attention to the buildings for 
officers* who receive a small pay.  The 
policemen, especially in the Travan
core-Cochin State, have no  housing 
accommodation.  From the very small 
salary that they receive, they have to 
house themselves in the cities.  This 
leads  them  to  corruption,  to 
persecuting  the  poor  man.  If 
they  are given  a proper  salary, 
if they are  given  housing  accom
modation, I feel that the administra
tion of the Travancore-Cochin  S+’ite 
WUI have a better and higher morale.
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I have to invite the attention of the 
Government to one or two facts which 
are rather disquieting.  I have been 
visiting the hospitals recently.  Tliere 
is an amount here for public health. 

To my great dismay I have noticed a 
certain change in the phase, not in the 
face but in the phase, of patients.  I 
walked from one end of the hospital 
to the other, especially the  hospital 
for women and children, and I noticed 

there is only one kind of stereotyped 
patients.  They are either small child
ren in the hospital or women suffer
ing uniformly from uterine  disej».se* 
and no other patients.̂ A year ago I 
had visited the hospital and noticed it 
was full and  overflowing  with  all 
kinds of diseases, patients of all kinds, 
but  now  there is only one  single 
stereotyped disease treated in the hos
pital and only children of a particular 
age and nobody else.  I ask the re
presentative of the  Home  Ministry 
whether the doctors are eating up the 
patients or the patients are going out 
to some other world.  Where are they? 
I am representing that city.  I have a 
right to ask you what is happenmg to 
the patients.  This is not a foundation 
for a lasting Government, nor a last

ing society.

With regard to nepotism  in  the 
State, I thought that when Presiden
tial rule came into existence all the 
nepotism that existed under the Con
gress Government, the corruption and 
degeneration would come to a stop. I 
must admit that the Rau Government 

started quite all right.  There was a 
scheme to fight  corruption.  It  '̂as 
working very well and the people in 
the City had told me that they were 
more satisfied with the Rau Govern
ment than with its predecessor.  But 
recently I have been listening to ap
pointments  and  promotions  being 
given without any sound principle.  I 
request the Home Ministry to look in

to the matter.  Even if you do  not 
practise it at the Centre, please see 

that it is practised  in  Travancore- 
Cochin State which is such a crowded
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and poor State where the people are 

suffering so much.

Shri Matthen:  Can the hon. lady
Member cite one or  two  instances 
of nepotism after the Rau administra
tion—concrete  cases,  not a general 

observation?

Kmnari Annie utascarene: One Mr.

Alexander’s nephew  was  holding  a 

small office, and he has  now  been 
promoted to a much higher office not 
due to him.  I ask you to go and en
quire and if you have any influence 
with your party  Government to see 

that he is removed.

Shri N. Sreekantan Nair: He is tlie 
Central Deputy Secretary’s  brother- 

in-law.

Kumari  Annie  Mascareoe:  Per
haps related by kith and kin to 5kn

Matthen himself.

Shri Matthen:  That is all-

Kumari  Annie  Mascarene:  I  air.

here to speak.  The hon.  Member is 

not to dictate.

Mr. Deputy-Speaker: The hon. Mem

ber wanted one instance and that ha- 

been given.

'Kumavl  Annie  Mascarene:  That 

one instance is deijenerating to  the 

Member himself.

Shri Matthen;  1 protest.

Mr. Deputy-Spcaker: The hon. Mem

ber shall not go into personal refer

ences.  The hon. Member only waited 
an instance.  He doubted  whether 

any nepotism had taken place.  When 
she had made that point, she ought 

to have been content with that, toat 
she has scored a point, and not go into 

personal matters-

Kumavi Annie Mascarene:  1 submit

to your ruling, but >he hon. Member 
has no business to provoke me more 
by probing into another instance.  He 
is in Travancore himself; he can go 

and enquire.

Mr.  Depnty-Speaker:  The  Chair 

has answered that point.  Why should 
tile lady Member get provoked  over 

a trifle?

Komari Annie  Mascarene:  1  wa&

speaking about the corruption  Inere.
It was not quite so bad as it was in the 

Congress Government’s days.  It  had 
much improved, but  recently  some 

interested Members of Parliament have 
been going and influencing the present 

Admi'nistrator, and when you go twice, 

thrice and four times, of course  the 

Administrator is forced to concede anJ 
that is how now corruption is gettin?? 
into that Government

Shri M. C. Shah:  May I point out 
that this is not the general discussion 

of the budget because there are only 

three  Supplementary  Demands and 
they are being debated  here.  So,  I 
would very humbly draw your atten- • 

tion to this fact.

Mr. Deputy-Speaker: The hon. lady 

Member and also the other Members 
who are  called subsequently  will / 
kindly bear that in mind.

Komari Annie Mascarene:  I have

not taken so much time as my prede
cessor.  Yet, as there is no legislature 

in Travancore-Cochin State and  we 
are the only accredited representatives 

of that State, if we canrot speak  ou* 
what the State wants to the Central 
Government,  I  wonder  how  we

can..........

Mr.  Deputy-Speaker:  Order,  oider 

That is all right that the State has no 
legislature of its own, but we will dis

cuss as the things come to us.  We 
cannot be irrelevent simply  because 

there is no legislature.  What we have 
got today thai we might discuss thin 
day.  When we get the rext  iten*. 

then we can discuss that.  Therefore, 
hon. Members have to be relevent.

Kumari Annie  Masearene:  I sud

. mit to the Chair.

Then I wish to invite the attention 
of the Government to the unemploy

ment problem.  It is good that  they 

have started buildings.

Shri M. C. Shall:  On  a  point of 
order.  No quc3tion of policy can be 
discussed on  these  Supplementary 

Demands.
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Komaci Annie Mascaiene:  I  was

just saying with regard to the building 
schemes and the un̂ nployment prob

lem.  I wonder how the Minister can 
interfere in my placing before..........

Mr.  Depaty-Speaker: We  should

confine ourselves to the itemr that we 

have got before us.

Knmari Annie Mascarene: There is 

a Demand for buildings.

Mr. Depaty-Speaker; The Demand 

for buildings is there and the  addi
tional Demand can be questioned as to 
why it has arisen, but not the ooli*-y 
or the question of making grants be
cause the grants  have already  been 
made during the  original  Budget. 
Therefore,  the  present  discussion 

should be confined to that additional 
sum, and why it has become necessary 
now to ask for supplementary sums, 

imless there is a new Demand or  a 

new item.

Kumari Annie . .Mascarene: I am

not going  to any new Demand nor am 
I going outside the sphere.  I am just 

repeating what my predecessors bavt 
spokei- with regard to buildings

Mr. Deputy-Speaker:  I am sorry,

if there had been a lapse on my part, 

that should not be repeated-

Shri Pnnnoose: There was no lapse, 

because this is a new Demand.  It  is 

said there.

Mr. D̂juty-Speaker: But the  lady

Member is giving the argument that 
she is dealing with a  subject which 
has been dealt with by others.  She 

should say this is relevent so fi>r as 
this item is concerned.

Knmari Annie Bfascarene: Also as 
far as this new. policy is concerned, I 

was going to say that it was a solu
tion for the unemployment  problem, 
and the Minister will not allow me to 

say it.

Shri Pnnnoose; Because he  knows 

?t is not a fact.

Knmari Annie Mascarene:  It miay

be.  That is the truth about it.
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With regard to the  unemployment 
problem I repeat that the Government 
today  is  confronted  with  50,000 
labourers without work in the cashew- 
nut industry.  Hitherto no step has 

been taken.  Perhaps Grovemment is 
considering to take some serious step. 

The fault is not due to the Govern

ment itself.  It is due to the lack 
nuts.  We  were  getting  nuts from 
abroad.  Now we are not getting nuts 

from abroad.  The Government would 
do well to start encouraging the growtv 
of cashew-nut trees in our own State. 

There are already big cashew-nut es

tates. but they have not got prooer en
couragement.  If we can  oay  some 

attention to them and make them self
sufficient, that would be a good thing. 
If Government can have a scheme for 

encouraging the cashew-nut industry, 

that will be very much welcomv̂. for, 
in that case, the unemplojTnent prob

lem will not be so grievous in the State 
as it is today.

On the whole, I must admit that the 

present administration,—subject to the 

few remarks that I have  offered—is 
much better than what was there pre

viously, under the  previous Govern
ment.  But if Government can  re
medy these grievances, bring  down 
the prices, and also put through  the 
building schemes which have already 
been taken on hand,  they  can  do 
much better service to the people.

Mr.  Depnly-Speakcr:  Now,  ShH

Matthen.

Shri Vclayndjhan:  The main Supple
mentary Demand for Grant relates to 
the welfare of the Scheduled Castes, 
as was  stated  by  the Minister him

self..............

Mr. Depaty-Speaker:  But the  hon- 

Member remained outside the House.

Sa«i Yelayndhan:  No, I was here.

Mr. Depaty-Speaker:  I could  not
see the hon- Member in his seat.

Shri Ydayndhan:  I was here.

Mr.  Depnty-̂peaker:  I  can

that he was not here.  Now, I hav#* 
called  Shri  Matthen.  Perhaps, the
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hon. Member will now have t > 
much longer than he feared.

Shri MaUhen: I am sorry the hon.
lady member made  some  personal 
remarks.  The other day the Speaker 
remarked that Members of the Trea

sury Benches  should  be  d.ignified in 

their remarks.

Mr. Deputy-Speaker: I must point 

out that that objection was taken by 
the Chair itself.  Now, that  should 

not be referred to.

Shri Matthen: I have only to say 
that I have nothing to do with that 
person, nor have I got any relation
ship with him.  This is the first time 

that I am hearing about it.

The hon. lady Member compliained 

that after the Adviser’s regime,  the 

prices of foodgrains have been going 

up.  But that is not a special feature 

of  Travancore-Cochin  only.  The 

prices of foodgrains have been going 
up in other places as well.

So far as the development  of the 
cashew-nut industry is concerned, that 
is really a genuine thing which must 
.be taken up without delay. I under

stand that the Second Five Year Plan 

has got a scheme for the development 
of the cashew-nut industry and cash

ew-nut  plantations  not  only  in 
Travancore-Cochin,  but  all  over 

India, so that we may be independent 
•f the foreign nuts.

Shri N. Sreekaataa Nair: In  the 
next generation.

Shri Matthen; My communist cousin, 

on the other side, 'was in Travancore- 

Cochin for nearly two months recent
ly, and I am really surprised at  the 

incorrect  statements  that  he  has 
made here, in spite of that.

In the first place, he said that there 
was an increasing feeling of dissatis

faction among the people  over  the 

Adviser’s regime.  Only yesterday,  I 
was reading a leading article in one 

of the most important  daily  news
papers of Madras, namely The  Mail, 

to the effect that there is widespread 

•atlsfaction among  the  people over

wait  the President’s rule  in  Travancore- 
Cochin.

Some Hon.  Afembers:
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In Madras.

Sbri Matthen: I can tell you this, 

that I was in my State during  June 

and the major part  of  July,  and 

every person whom I  came  across, 

from top to bottom, was asking me, 
‘Mathen! can you extend this rule by- 

fiv̂ years?’.

Shri Pnnnoose: That was in order 

to avoid the Congress.

Mr. Deputy-Speaker; There can  be 
an honest difference of  opinion  in 

judgments about the same thing.

Shri Matthen: Then, my hon. iriend 

wâ saying that corruption was still 
rampant.  If there is one thing  on 

which we have been  complimenting 

the Advisory’s regime it is this, game

ly that the  corruption  which  was 

rampant in that State for years and 
years, in almost  every  department, 
from the lowest to the highest,  the 

Dewan, has  been  considerably  re

duced.  It is not merely the fear of 

conviction, but the fear of God that 

has gone into  the  mind  of  every 
Government servant, and I know from 

several people in my constituency and 
also outside, that corruption has been 

reduced considerably,  I am sure that 

my hon. cousin must  have known 
about it.

Mr. Depaty-Speaker: Here, all  are 
cousins and all should be called hon. 

friends or hon. Members.  No special 
relationship is to be mentioned here.

Shri N, Sieekantan Nair:

thicker than water.  <
Blood 18

Shn Matthen: As  for  lapse of 

funds,  it  is  true that there were 
plenty of lapses in the previous admi

nistration.  But  it  is too premature 

to say that there are lapses in the pre
sent administration.  It is not that I 
hold any brief for the Adviser’s  re- 

gln̂e, but I  honestly feel that more 
things have been done in my  State 

during the last five months than even 
during the last five years.  At any
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rate, if we write to them» we get  a 

quick reply, and things are acknow
ledged. immediately.  To give you just 

one instance, I had written to  them 
about the acquiring of some land for 

the major workshop in  Thiruvellah, 
which is my constituency. That acqui
sition was being delayed for a long 
time. But within five  days  of  my 

writing the letter, I got a reply that it 
bad been taken up and done.

Under Demand No. IX, it has been 
stated: „

“Applications numbering  about

46,000  have been received in the 

Office of the Public Service Com
mission  for  admission  to  the 

selective  tests  for  clerks ana 
' copyists and for recruitment  as 

Conductors and Drivers  in  the 
State Transport Department.”

I am drawing your attention to this, 
just to point out that the unemploy

ment problem is so acute in my State 

that just for a few posts of  clerks 

and copyists, about 46,000 applications 

have ciome in.  After all, the area of 

my State is hardly 7,000 square miles 

or so.  In fact, even the area claimed 
by Bengal from Bihar is perhax>s big

ger than this.  I am saying thla Just 
to give you an idea of the smallness of 
my State.

This acute imemployment protiem 
has been aggravated  now  by  the 
return of several hundreds of evacuees 
from Ceylon.  They have been com
pelled to come back  from  Ceylon. 
They are bon̂ fide evacuees.  I would, 
therefore, request the Minister to see 
that  some  rehabilitation  arrange
ments are made for these poor people. 
It is no fault of theirs that they had 
to retu’*n.  If evacuees from Pakistan 
can get some relief, I believe, bona 
fide people who went out  of their 
State to eke out a living, merely on 
account of the large over-population 
in my State, but who have now been 
compelled to return for no, fault  of 
theirs, should surely be given  some

attention.  I would request the Min
ister to see that rehabilitation meas
ures are undertaken immediately for 
settling these people, because, other
wise, the problem will become worse.

I am sorry to tell you in this con
nection that our neighbouring  State, 
where lots of our people have gone 
and settled down, on account of the 
grei"  over-population in my  State, 
has now b̂an tagged on to the West
ern Zone.  That has created a lot of 
anti-Malayalee  feeling  there.  My 
submission is that my hon. friend who 
comes from the State must try to see 
that some of these poor people  get 
some land and settled down  there, 
lest this great danger which we  are 
facing may become a danger to  the 
neighbouring State as well.

I am glad that some grant has been 
asked for for the construction of hos
tels for Scheduled Caste students.  I 
would be happier if more attention is 
paid to the welfare of the Scheduled 
Castes and Scheduled Tribes.  In fact, 
they are a typical example of the sins 

of people like myself.  Therefore, it 
is our duty to help them in  every 
possible way, by making larger allot
ments.  But I have to  submit  one 
thing in this cc«inection, and that is 
that if a  Scheduled  Caste  person 
changes his religion, immediately he 
ceases to be a Scheduled Caste, and 
the amenities and concessions extend
ed to the Scheduled Castes are denied 
to him; he is not even allowed to live 
in the hostel meant for the Scheduled 
Caste students,  if he changes  his 
religion.

My information is that the Congress 
Ministry, whiie it was in office there, 
had recommended to the Central Gov
ernment that these people also, whose 
condition was in no way better than 
that of the Scheduled Castes, except 
that they had changed their religion, 
should be given the same facilities as 
were  extended  to  the  Scheduled 
Castes.  If my information is correct 
that such a recommendation has been
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made, then, I would request the Min
ister to pay particular atention to that 

proposal.

Now, I come to the condition  of 
part-time teachers, who are  getting 
just Rs. 25 a month for no fault  of 
theirs.  Even a peon is getting double 
that amount.  There was a question on 
this subject this morning.  I do  not 
want to go further into this subject, I 
am glad that the hon. Minister also 
told me that the  matter  deserved 
immediate attention.  I am sure  he 

will look into it.

I support the Demands.

Shri Achntban (Crangannur):  Mr.
Deputy-Speaker, Sir, in fact, I do not 
agree with the  statement  of  Shri 
Punnoose that after the regime of the 
President in our State, things  have 
gone from bad to worse.  Both  the 
officers who are there are independent 
officers who come far away from that 
place.  They have got vast experience 
of administration in different parts of 
the country, and they are doing their 
best

Shri Pmmoose:  is the 10 members
aware of the statement made by the 
Congress chief that the Adviser’s re
gime is only another name for Con
gress Government?

'  Shri Achaihaii: Of course, the Cen
tral Government is run by the Con
gress Party.  But that apart, they are 
trying to do their best  within  the 
short time at their disposal.  They are 
trying to get acquainted with the state 
of affairs there and not a minute is 
wasted by not looking into the affairs 
of the State.  They are going from 
place to place and doing their best.

Coming to the Demands,  the  one 
which has attracted most attention is 
the new service under  the heading 
Office buildings.  Jn fact, we cannot 
object to the construction of buildings 
for accommodating offices as well  as 
government servants.  It cannot  be 
questioned by any stretch of imagina
tion, but, as  was  expressed,  why 

should the Adviser’s regime take this 
up as the  most  important question?

We are going to  have  the  Kerala 
State within a few months and there 
will be reorganisation of districts and 
taluks and then you  have  to  see 
where offices have to be located.  So, 
necessarily, it was not within the pro
vince of the Adviser to take this up 
first.  I do not say that buildings are 
not necessary;:  They' are  necessary
and essential.  But the  Adviser  is 
there as a caretaker.  Let the repre

sentatives be there and let them decide 
that these are the district offices which 
should be there and  so  on.  Now 
Malabar is also going to join Travan- 
core-Cochin.  So there was not much 
hurry for proceeding with this work. 
More urgent matters ought to have 
been looked into.

I would have advised that instead 
of spending Rs. 100 lakhs for these 
offices, let a school be established in 
every taluk, a small building being 

built, where training could be given 
on technical subjects to a  hundred 
students.  We have got 30 or 35 taluks. 
Let him do it.  Nobody will object. 
If a huhdred students in every taluk 
are trained on technical subjects, that 
will be a monument to Rau, as  was 
remarked by Shri Punnoose.  If this 
is done, these boys after training  in 
these schools will, within two or three 
years, go and spread out to the length 
and breadth of this vast country.

I am not finding  fault  with  the 
buildings  as  such.  Buildings  are 
necessary.  I find that in my district, 
Trichur, the offices are located in many 
parts.  It is difficult also to function 
in this way.  But this has been going 
on for the last so many years.  So 

how does it become an urgent matter 
now to spend Rs. 100 lakhs on this 
subject?  Not only  that.  There  is 
scarcity of cement and iron and steel. 
Then what about our irrigation works? 
If the amount devoted  to  buildings 
waŝadevoted to the development  of 
minor irrigation  works,  within  six 
months we could see in each village 
or under each panchayat much prog
ress.  This is due to the people first. 
So first things should come first. Tliis 
should have been attended to by the
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Adviser first.  This is most needed in 
our part of the country now,

I am not enamoured of these  big 

buildings.  We are not up to that. We 
must build froip the bottom.  That is 

our culture.  That was the  advice 
that the Father of the Nation gave us. 
In Travancore, t it is almost  a  city 
throughout the bountry.  You go any

where.  You find a himdred  houses 
clustered  together. . Then  there  is 

educated unemployment without any 
facilities available to the people.  So 
all these things should  have  been 
looked into.  Of course, I am not, in 
any way, attacking the demand for 

the time being.

As regards construction of  build

ings,  take,  for example, Trichur.  I 
have personal experience in Trichur. 
Now they are  going  to  build  at 
Ayantholl, two or three miles away. 
It will have  its  own  bus  service 
extending to the city in all directions. 
I agree.  But as it is, as the office 
buildings are now situated, it is not 
at all a crowded area. Cities can have 
their own vertical expansion. Also, tiiis 
is not like Calcutta or Bombay, where 
many of the buildings are  three-or 
five-storeyed,  we do not have even 
two storeys in  that area.'  I  know 
Trichur for a quarter of a  century. 
Shri. C. R. lyyunni also comes from, 
that place.

So I say that the offices are there 
which can accommodate officers. This 
can go on for some time.  Do  not 
pitch upon that as the most important 
thing that is needed.

Secondly,  I  would  say  that  the 
buildings which are there be given to 
the low-paid officers.  Take Trichur. 
We have small types of buildings,  a 
good number of them, throughout that 
town.  I know that.  Now rich  men 
have started construction, of buildings 
instead of investing their money on 
other things.  It is an advantage  for 
them to spend money on construction 
of small buildings fetching rent  of 
Rs. 15 or Rs. 20 or Rs. 25 a mouth. 
With regard to the low-paid officers, 

clerks or policemen or other ofB-

cers, it is difficult for them  to get 
accommodation.  So  these  can be 
given to them on rent.  There is  a 
programme for five years within which 
district headquarters will have their 
own buildings  for  their  low-paid 

officers.

Moreover, development need jiot be 
in one place.  Development should be 
spread all over, east, west, north and 
south.  Each area will* have its own 

township.  It  will have the facility 
of bus service and other communica
tions.  So there cannot be a particular 
place where officers’ residential quart
ers are clustered.  Of course, when he 
had been to Trichur, he consulted me, 
and I told him about it.  But  that 
apart, hereafter on the question  of 
construction of buildings, if  at  all 
irrigation projects are going to suffer 
lor want of cement  and • iron ' and 
steel, it will be a serious thing.  That 
is my point with regard to the con
struction of buildings.
Coming to public health matters, I 

have even now got a number of letters 
from ppople there.  There are some 
dispensaries  which  have been con

verted into public health units.  I do 
not know if there is anything personal 
between them, but there is no  co
ordination of work between medical 
and Public health departments. From 
Narakal in Vypeer, I have got letters 
from ex-MLAs and 6ther public men, 
T‘anchayat Presidents and others.  A 

dispensary was converted into a public 
health unit.  Previously, there were 

three doctors in attendance.  Now two 
of them have been transferred from 
there.  For the last  two  or  three 

months,  there  is  only  one  doctor 
where there is a daily attendance of 
500 outpatients, and the number  of 
inpatients is more than 60. This is the 
position.

In the Cranganjjur hospital—̂I re
present that area—for  the  last  so 
many months one doctor  has  been 
taken away for training under  the
employe€̂s  insurance  scheme.  My 
point  is  that if at all  Government
want  to transfer persons  from  one
place  to another or send persons  for
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training, they must make alternative 
arrangements for attending  to  the 
work l̂ at is done by them.  Other

wise, thefe will be lots of complaint 
within a few months and all the good 
work done by Government in  two 
years or one year will be lost.

We all appreciate the fact tiiat dis
pensaries are being  converted  into 
health centres.  But my point is that 

adequate staff must be provided at 
these centres to attend to the patients. 
That ought to be the policy.  So this 
has to be looked into.

Coming to the question of the wel
fare of’ the  Scheduled  Castes  and 
Scheduled Tribes, I am proud to say 
that Travancore and  Cochin  stand 
first in India.  Shri Velayudhan may 
not agree with me.  But I have been 
in the Cochin Assembly for more than 
12 years.  Shri C. R. lyyunni was one 
of the Ministers there.  We know how 
during the last so many years  the 
conditions of the  Scheduled  Castes 
have  been  improved  Shri  Velay
udhan comes from Cochin Stat&.  He 
knows how much interest was taken 
by the Ministers and the Maharaja to 
see that the lot of the people  was 
improved.  Here I find a number of 
schemes which are proposed to  be 
started.  For  example  Government 
propose to start about forty indus
trial centres.  But when Government 
wants to start these industrial centres, 
it must see that these  centres  are 
started in such places where the Sche
duled Caste members are in a majo
rity.  There was some time back an 

attempt at colonisation of the Sche
duled Castes according to which  the 
Scheduled Castes who were  spread 
out in all the villages were taken to 
be settled in one place.  The difficulty 
in such cases is that they have  no 
job; there is no employment for them.
In the mornings they have to walk 
about six or seven miles to their place 
of work, and do the same distance in 
the evening to  return  home.  That 
attempt was not successful  and we 
had dropped it.  I would suggest that 
where  the  Scheduled  Castes  are 
in a majority they should be given all

facilities for training, so that they may 
be  absorbed  in  some  employment 
after their period of training. Special 
care should be taken to see that the 
Scheduled Castes and  their brethren 
are given such training.

2 P.M.

We must at the same time see that 
the cosmopolitan nature of these train

ing. centres  are  maintained.  These 
centres should not  be confined  to 
Scheduled Castes alone; there should 
be members of other backward classes. 
The selection should be made in such 
a way that  among  the  candidates 
there must be a feeling that they are 
not an inferior section of the people, 
that they were bom inferior, or live 
inferior.  This feeling will come only 
by closer contact among themselves, 
liiere is also a committee which is in 
charge of this work.  That committee 
should see that the centres are started 
in places where the Scheduled Castes 
are in a majority.  By their  being 
given the training the feeling of sepa
rateness that exists among them will 
gradually vanish.

In regard to Scheduled Tribes,  an
* exhaustive report has been made by 

a committee which went into  their 

conditions.  In my  constituency  at 
Parambikulam there are some tribal 
people.  The one difficulty I find about 
them is that even though they are  a 
very active and painstaking people, 
because of the exploitation  of  the 
middlemen, they are in a very poor 
condition.  Their main job is to collect 
the hill produce; they also carry onT 
agricultural operations in a small v/ay. 
But the middlemen get the maximum 
benefit out of their labours, and  the 

tribals themselves  get  very  little. 
Government must see that  this  is 
checked and also see that for  whai 
little work they do they are properly 
paid; their labours must be properly 
remunerated; their articles  must be 

purchased.  The contractors concerned 
must be given directions to see that 
these poor people are not hit hard. 
They have no hospitals, no schools. 
They live a life  of  almost solitary 
confinement.  In Parambikulam there
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is vast scope for cultivati(m; for set
tlement also.  A number  of  other 

families of different commimities, if 
they are willing to go there should 
be taken there.  There should be in
termingling between different people, 
so that that settlement may become 
a model one.  This particular aspect 
should be kept in view while starting 
institutions for Scheduled Tribes  or 
other backward classes.

I now come to Demand No. 9 relat
ing to the Service Commission.  We 

find that 46,000 people applied for 
clerk’s and conductor’s jobs.  In fact, 

when I was in my constituency last 
Junet-July,  I issued  a number  of 

certificates to school final and failed 

intermediate  candidates.  My point 
is that when the selection for con
ductors is made, care must be taken- 
to see that candidates are not select
ed from one particular area, but from 
all places and that regional repre
sentation is given  adequately.  The 

office of the Conmiission is in Tri
vandrum and  the  candidates  ase 
usually  called  there.  But  when 

selection is made it should be seen 

that representation  is given  to  all 
regions.  Not  only  that,  Govern

ment must also see that well quah- 
fied applicants like inteimediates are 
not given the posts of conductors in 
buses, because they can have other 
avenues, while failed school finals, or 
persons who have passed only fourth 
form or fifth form cannot have other 
avenues of employment.  So,  some 
preference should be given to these 
less qualified candidates for the post 
of conductors.

It is high time that Government 
took some measures  to tackle  the 
problem of educated unemployment in 
Travancore-Cochin.  Already a com
mittee has reported on this.  So some 
schemes must be worked out to see 
that the educated men are not left in 
the lurch.  This is a serious problem 
so far as our State is concerned, and 

should engage the attention  of the 
Advisrr more than any other prob
lem  Nobody going there can shut
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his eyes to this serious problem which 
has got its political,  economic  and 
social aspects.

The Adviser who is in charge of the 
administration of our State was pre
viously in PEPSU.  So, you may  be 

interested in hearing what he is doing 
in our State.  Then  there  is  the 

question of industrial concerns. Some 
compensation has been given for lands 
purchased by Government for indus
trial concerns.  I have no objection 
to that.  The Adviser is a man with 

wide experience in Madhya Pradesh. 
He must use his personal influence to 
see that rich  people,  businessmen, 
from Bombay and Calcutta and other 
places are attracted to our State. This 

is the best opportunity; there is  no 
party clique  there.  If  during  the 
Adviser’s regime of six  months  or 

twelve months adequate facilities are 
given to industrialists and they are 
attracted to our State to start indus
tries, that will be a good thing. These 

things must get into the imagination 
of the Adviser.  That is the one thing 
that is wanted there.  Unless Travan- 

core-Cochin is industrialised, whether 
by small scale industries,  by hand- 
loom, khadi and other village indus
tries, there is no salvation for that 
State.  This is the one thing that must 
be uppermost in the mind of  the 
Adviser.

Both the Adviser and  the  Joint 

Adviser are experienced and capable 
administrators and I would appeal to 
them to look into this matter and see 
that industries are started within  a 
short period of time.  Even if a few 

big industries are set up, we shall be 
proud that  during  the  President’s 
regime  our  State  became  better 
economically.

Shri N. Sreefcantan Nair: Mr. De-
puty-Speaker, Sir, I am sorry I can
not agree with some of the opinions 
expressed by my hon.  friend  Shri 
Achuthan  regarding  the  Adviser’s 
regime.  Sir, I had several occasions 
to meet him and discuss matters with 
him, but I should say that no concrete 
step has been taken to solve the 

portant questions concerning the State.
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He goes about with a flag in this 

car; he rushes into the High Court, 
impairing the sanctity of the  High 
Court; he goes into dlass-rooms.  All 
sorts of show are made, but nothing 
serious  is done.  We  have got  a 
dictator in the Adviser.  He is a 
chota Hitler or Mussolini, in a, nut

shell.  He feels that he can do any
thing.

Before the news of his first Press 
Conference came in the papers, some 
pressmen told me that he was going 
to initiate a huge building programme 
for the district offices.  I told them 
it could not be; it has not been includ
ed in the Second Five  Year  Plan; 
Parliament has not approved  of it. 
They told me that he could initiate 
it, he has got the whole Secretariat in 
his hands.  That is exactly what hap
pened.  He started sp«iding  money. 
As has been pointed out by Mr. Thomas 
he started inaugurating and  laying 
foundations without taking sanctions. 
What exactly is the whole  scheme? 
What does it boil down to?  It is very 
funny.  In Quilon we have got the 
district headquarters buildings, very 
solidly and  very  effectively  built 
with bricks and wood by no less a 

person than Dewan Velu Thampi of 
whom most of us have heard.  He 
was the first man to start a rebellion 
against British Raj in the State.  He 
built it; it is one of the most impos
ing buildings there.  As an accused 
in criminal cases during the freedom 
movement and even  after  that  in 
trade union matters I have had several 
occasions to go there.  We have got 

a very  wide  compound  with shady 
trees almost 100 years old standing 
there.  We used to ait there and wait 
for the convenience of the great judi
cial £>r the magisterial officers to call 

our cases.  Then we used to have rest 
under these trees.  These trees have 
been chopped off to put  up  heavy 
buildings.  Even parts of  the  old 
building  have  been demolished  in 
order to have a three-storeyed build
ing there.  It is a sheer  waste  of 
money.  It is the fate of the historic 
building,  majestic building built by 
the first revolutionary in India,  the

first man who fought against Britisiv 
Raj and whose body, even after he 
died was taken to the gallows.  It it̂ 

a very huge two-storeyed building------

Shri A. M. Thomas:  0o you meai» 
to say that it will not  continue  to. 
remain there?

Shri N. Sreefcantan Nair: It  has:
been demolished; part of it has  al
ready been demolished.  You can go
to Quilon and "see that.  I represent 
Quilon and I am spet̂king about it. 
This is being done by the hasty con
struction of buildings for the District 
Officers, the D.S.P. and other officerŝ 
it would seem as if they  are  now 
sleeping under  trees.  In  a  State 
where in every square mile of inhab

ited area we have got more  than 
1500 people, in a State where the vast 
majority of the people live in hmts 

and hovels, huge  palaces toe  being, 
built—100 palaces are being buUt—̂for 
the district officers.  Even now they 

get dam cheap houses,  very  grand 
houses, built up by certain landlords 
who take it a pleasure or a point of 
Honour to house these great bosses on 
nominal rents.  It is the poor man, 
the under-dog, who does not get any

thing.  If a scheme to build houses 
for constables, for housing the pedns 
and the lower division clerks is there, 
it is all right.  But this scheme is not 
intended for them.  It is intended to 
spend Rs. 110 lakhs and  a nominal 

demand of Rs. 100 is made so  that 
money allotted  for  other  building 
construction work may be  diverted. 
Why all this?  Because he has already 
declared without consulting this House 
that he will initiate this scheme; he 
has alrê y spent money.  This is the 
work of the great bureaucrat who haa 
been for years in the Central Grovem- 
ment service, an I.C.S. officer.  We are 
asked to tow the line, to accept it 
a fait accompli.  That is certainly an 
insult to this House.

With regard to the contention that 
it is a scheme for solving unemploy
ment, if it is intended to be a scheme 
for  relieving  unemployment,  then, 
naturally,  unemployment  in  the 
cashew nut industry ought  to have 
received much better attention.  If it
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is a question of  Scheduled  Castes, 
then again, the cashew industry has 

.50 per cent, of its workers from the 
Scheduled Castes, and another forty 
per cent, are backward classes.  But, 

that industry is allowed to go to the 
<logs.  This great administrator con

vened a tripartite conference; but no
thing was done.  The employers said, 

they can’t do anything;  the  Stale 
said, they can’t do anything.  They 
ây it is the concern of the industry 
and they can’t do anything.  I do not 
Icnow  what  sort  of  relief will be 

5iven.  This building scheme  is not 
going to bring any solution for imem- 
plo3nnent because  unemployment  is 

there not only in district centres but 

it is everywhere.

With regard to hostels, I have to say 
this much.  You may know that as 
early as 1935, my State threw open 
the temples to the Harijans.  So tiie 
.question of segregation or  differen

tiation is not there so much as  the 
<luestion of real economic backward- 
mess.  Here and there in out of the 
way places, there may be  untouch- 

iibility still.  But there is the  lavy 
making it a penal offence.  Let  the 
oifenders be prosecuted.  If 4 persons 
are prosecuted  then  nobody  would 
dare say that so and so is untouch
able.  As a matter of fact,  in  my 
State, in many areas  it  does  not 
exist.  It is for the police  to  take 

effective steps.

As for the hostels, we have really 
got cosmopolitan hostels.  The grants 
should not be given to the hostels as 
such but should only be given to the 
large number  of  Scheduled  Caste 
•candidates living there.  What is the 
fun of getting a grant of Rs. 10,000 as 
ânt and having only 5 or 6 Sched
uled Caste people?  Except  Univer
sity hostels, hostels are run by private 
individuals for the sake of profit.  It 
must be made very clear that allow
ances would be given only for  the 
Scheduled Caste students and not the 

hostels as such.

I only want to add  one* or  two 
words about the Health units.  As in

the case of education, our State  is 
very much advanced in so far as we 

have got hospitals everywhere.  It is 

only question of medicine that has to 

be mentioned as has been pointed out 
alreacly.  Invariably people take re
course to private practitioners  even 

though they have to pay much more. 
In our hospitals we have got not only 

a uniform kind of patients as Kuman 
Mascarene pointed out, but a tmiform 
medicine also is given.  They give the 
medicine, aqua.  They give it in a 
bottle as mixture, aqtui mixed with 
some salt.  I do not know the techni
cal term for salt.  But salt water is 
the usual medicine for all diseases. It 
is a sovereign talisman.

Shri K, K. Basu  (Diamond  Har
bour):  You have an abundance  of 
salt water.

Shri N. Sreekantan Nah*:  We have
got salt, water and salt  water,  all 
three in abundance.  That is the only
• medicine that is given in these Health 
Units.  Hospitals are being converted 
into Health Units.  It is to be remem
bered that by doing so 3 doctors have 
dwindled into one.  The Health De
partment  is, perhaps,  the most  un
cared for department and the  most 
ineffective department in our  State. 
The Medical  Department,  whatever 
effectiveness it may or may not have, 
has at least a presentable apnearance. 
But this Health Department is known 
to exist only when you  see  some 
lantern exhibitions or some car with 
the name painted on it going along. 
We have never seen anything of that 
department, except, of course, in the 
filarial business, where there is one 
unit.  Filaria is so common in  the 

State.  You may not even understand 
all this.  The human body swells with
out muscles because it is all  water 
inside and all sorts of extra growths 
come so much so the man looks very 
horrible.  That is the situation in most 
parts of the Stqte. So, a very thorough 
and scientifip investigation has got to 
be made and the general health has 
to be improved much more.
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SM Vdajmdhan:  Mr.  Deputy
Speaker, Sir, I would submit to  you 
at  the  outset  that  whenever  the 
Budget or a grant or even anything 

about  Travancore-Cochin  State 
comes in this House, my heart feels 
hurt.  I get a severe wounded feeling 

because it hurts not only my prestige 
as a Member of this House or a citi

zen  of that  small but  great State 
Travancore-Cochin—Kerala—but  it 
gives ‘me great pain because this has 

b3c?n  done deliberately  by a party 

which wanted to perpetuate the dic
tator’s rule in my State.

Here we are discussing a small sup
plementary grant, and the hon. 'Min
ister in charge of Finance said that it 
is  a small  grant dealing  with the 
problems of  Scheduled Castes  and 
Scheduled Tribes—a minor thing—and 
something about some other subjects 
too.  We have got a general picture 
about  the  welfare  work  amongst 
Harijans or  Scheduled Castes  and* 
Scheduled Tribes in our State, but I 
was surprised to find why this grant 
was not utilised in the previous years 
when the people’s regime or a res

ponsible government was in vogue in 
our State.  It is stated here in  the 
Memorandum that this money comes 
under the category of removal of un- 

touchability.  Under the name of  re
moval of untouchability, not only  in 
my State but all over India, under 
the  regime of  the Congress,  huge 
amounts are spent in the name of the 
poor people, but this money has gone 
not  to the poor  people, but  to the 
vested interests; it has gone to Caste 
Hindus, to people who supported the 
Congress, I mean, the Congress Min
isters and Congress stooges.  I chal
lenge the hon. Home Minister or any
body in this House about this parti
cular question because I have got not 
only complaints from my own State 
but from several other States too that 
money  was mis-spent  and misused 
under the name of removal of un
touchability.  This fund, I should say, 
was utilised as a part of the Congress 

propaganda fundi and not as the re
moval of uiitouchability fund.
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Mr.  Depnty-Speaker:  Congress
propaganda includes also removal of 
untouchability.

Shri Velayudhaii:  Amongst them
selves.  They want money for cosmo

politan hostels.  Of couirse, my col
league,  Shri Sreekantan Nair,  said 
that this money sanctioned W  cosmo
politan hostels should be granted to 
the students  direct and not  to the 
hostel.  I know how many of the cos

mopolitan hostels are functioning in 
our State, how much bad treatment 
Harijans and Scheduled Castes  and 
Scheduled Tribes are gettin'g from the 
hostel authorities.  Who are running 
these cosmopolitan hostels?  Some of 
their authorities, perhaps representa
tives of the Back ward  Classes Com
missioner’s Department or sometimes 
by the College itself, and even private 
individuals too are running these hos
tels.  Now the money is being given 
as a grant to these particular persons, 
individuals or institutions.  It is  a 
very dangerous thing, because under 
the name of cosmopolitan hostels, you 
are now going to perpetuate a kind of 
suppression on the young element that 
is coming up  in the country among 
the Scheduled Castes and Scheduled 
Tribes.  There is suppression now; no 
oroper food is given, and even in the 
hostels there is. in fact, preferential 
treatment or discriminatory treatment 
given—that is the report that I have 
got from my State and I am not exag
gerating.  I do not want to see any 
publicity  about  this matter.  I am 
only stating here a fact. Three or four 
years ago there were so many hostels 
run by  Harijans themselves;  there 

were district hostels and there  were 
even hostels  run in taluk  areas by 
institutions and individuals, mostly by 
the Harijan organisations.  But what 
happened when  the Congress  came 
mto power?  What they did was to 
abolish many of the hostels riin by 
Harijans and they gave the hostels to 
their own people.

This  is another  way of  misusing 
the money, because they gave it  to 

their own men who wanted to exploit 
the money in the name of Harijans.
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What about the colony about which 
the scheme  is given?  Government 
have not given a precise idea as  to 
what  kinds of  industries they are 
Moing to have.  The only, general idea 

given is about bee-keeping and some
thing like poultry.  There are  very 

many occupations and trades in which 
Harijans  are  traditionally  engaged. 

Take, for example, the bamboo indus- 
txv, match making, rattan work, car
pentry work etc.  Like these, there 
are so many traditional occupations 
which they have got.  Instead,  our 
Government have gone to train them 
in bee-keeping.  They have their own 
txained men, who will ti'ain the Hari
jans.  That is a  very clever  trick 
played there.  The trained people are 
from the other castes and they  are 
given a hand in the bee-keeping in
dustry.  Such people will immediate
ly start a bee-keeping centre and get 
the grant.  The Harijans are taken 
there, those that stay in those places. 
The grant goes to this particular indi
vidual and it will not go to the Hari
jans themselves or towards the re
moval of their disabilities or difficul
ties.  In the same way I know that in 
some places there are some industrial 
centres started, not by Harijans ihem- 
selves, but by some of theCongress 
people.  Take, for  instance, sewmg 
machine.  They purchase five or ten 
machines with the Government grant 

and a small trade is there vmder the 
name of Harijans, and they are get
ting very huge grants for these insti
tutions rmder the name of Harijans 
but the money is not really going to 
Harijans.  In every case the money 
sanctioned for Harijans is not given 
to them.  I know why Government 
closed the Harijan hostels; they never 
liked the Harijans  of our State be
cause  the  moment  the  Harijans 
became very courageous to stand  on 
their own legs and speak freely their 

own mind and heart, they were dubbed 
as communists.  All the Harijans now 
studying  in the  Harijan Hostels or 
Colleges  are dubbed as communists 
and their grants are taken away; even 
their stipends for clothes and books 
are taken away.  That is the history
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why the Harijan hostels were closed. 
Now they are going to start a cos- 
mopoUtan  hostel  in  the  name of 
Harijan uplift.

The Scheduled Tribes in our State 

are perhaps the most backward peo
ple in India today.  Nothing has been 
done for them by the Government. 
Even in the last Budget presented in 
this House by the Finance Minister, 
the  money  allotted  for  Scheduled 
Tribes had lapsed.

Shri A. IML Hiomas:  How can it
lapse?

Shri Velayadhaii:  Ask your  own
people who  were rulers  there and 

who ruined our State.

Mr. Deputy-Speaker:  It is better
that the hon. Member is not disturbed.

Shri Velayudhan:  The money al

lotted for Scheduled Tribes’ welfare 
iiad lapsed and Shri Thomas knows it
* too well.  The Mackay Committee was 
appointed; Mackay was a European 
planter and was appointed as Chair
man of the Committee to look into 
the problems of the Scheduled Tribes. 
Was not the Harijans Sevak  Sangh 

workLig there who can do this?  We 
were  all  products  of  the Harijan 
Sevak Sangh, which was functioning 
there very well.  Why was the Chair
manship  given to  a European?  Of 
course, there is a history behind all 
this.  If  anything  happens  in  the 
Travancore-Cochin State through the 
Congress regime, it is due to bribery 
and personal interest or selfish inter
est based on corruption and misuse of 
power.  Aiiyhow, this Committee was 
appointed and  they want  to spend 
Rs. 2,00,000 or  Rs. 4,00,000 for  the 
Scheduled Tribes.  I should tell you 
that this money is not going to Sche
duled Tribes but it wlil go to some 
vested interests in the party,  some 
Congress people.  Of course,  this is 
perhaps the  last chance  to pocket 
something from  the funds  of that 
State—I do not blame anyone.

Regarding hospitals also,  I should 
say that the Harijan hospitals in our 
State are just slaughter houses  and
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1956-57

4598

people are killed  in the hospitals; 

they are not treated or cured in  thi» 
hospitals  but  they  are  practically 
killed.  Even for getting a bed, one 
has to bribe the doctor, not only the 
doctor but  the other  subordinates 
also.  I know a case in Emakulam. It . 
happened that a Harijan woman, î o 
was pregnant, was brought there and 
admitted into the hospital. The doctor 
said that she could wait for ten  or 
fifteen days.  When she  went back 
^d  got into  a ferry,  even while 
crossing a channel, she gave birth to 

a baby.  It happened like that.  In 
the same way, I can tell stories after 
stories about the atrocities that  are 
committed there.

Mr. Deputy-Speaker:  . The  House 
wants facts and not stories.

Shri Velayudhan: It has become  a 
story  now  in  Travancore-Cochin. 
Nobody is interested in this.  People 

who are perpetrating this crime are 
encouraged by promotions and other 
things.

About the houses built by Shri Rau 
as his monument or memorial, I wish 
to say a few words.  Are not the 

Harijans  worse  affected  in  this 
regard?  Are not the lower class of 
people, peons and otherŝ the worst 
affected?  Is the launching on a big 
programme to build houses for these 
people?  There have sprung up very 
beautiful  houses  in  Travancore- 
Cochin.  The former Chief Minister, 
Shri Menon, has built a very palatial 
house and I think an enquiry is still 
going on in that connection,  I think 
Shri Datar will enlighten us about it. 
Shri Rau is now copying the example 
of Shri Govinda Menon.  He is build
ing big houses for Collectors, Deputy 
Secretaries, etc. and not for the people 
who  have no  houses in  the State 

headquarters or district headquarters.
It is a huge amount.

To whom are these tenders given? 
They are given either to Congressmen 
themselves or people who have lean
ings towards them.  A lot of atroci
ties is done and so much money has 
been misused. There is one Shri Mani.

a contractor and  another Mehta, a 
contractor.  There was another Mani 
who is dead and gone and there was 
a lot of storieŝ being told about him 
and the Chief Minister and the Cong
ress General Secretary.  So, when the 

Grovemment  brings  forward  such 
Demands,  it  must  scrutinise  how 
things are going on.  They say that 
they are toning up but I know that it 
will not last long and the people's 
regime will come soon.

Shri  Mathew  (Kottayam):  Mr.

Deputy-Speaker,  Sir.  At  this  late 
hour, I shall refer briefly only to one 
or two points.

Mr. Deputy-Speaker: It would 
appreciated if he is brief.

be

Shri Mathew: I have always  been 
so. Sir.  I have  never delivered  a 
lengthy speech in this House.

With regard to hospitals, it is neces
sary that a few should be of the first 
grade and therefore, the State and the 
Government have to concentrate on a 
few.  But, at the same time, while 
only a few district hospitals could be 
of the first grade standard, a nimiber 
of other hospitals should be raised, 
shall I say,  to the second  grade at 
least.  I have in mind hospitals like 
the  one  near  my  own  place,  at 
Kozhancherry—a  place  sufficiently 
well-known  in  Travancore-Cochin. 
Nearly sixty years ago in my child
hood, I used to go to that Hospital for 
one thing or another.  I do not say 
that it has not undergone any deve
lopment, but, still, it is substantially 

in the same condition as it was at thal 
time.  Perhaps I say this with a little 
exaggeration.  If one wants to go  to 
a fairly well-equipped hospital, one 
in those parts must travel about thirty 
miles.  Well-to-do people can perhaps 
afford to do that, but not poor people. 
It is having such p̂oplo in my mind 
that I say that, leaving aside the dis
trict  hospitals  whose  upgrading 1 
warmly advocate, a number of other 
hospitals should be developed, if not 
to the first grade, at least to the level 
of the second grade.  While there  is
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some advantage in concentrating on 
some cities and district headquarters 

—I do not grudge that—̂the needs of 
the others should not be altogether 
neglected; they too should be borne 
in mind.  I mentioned this particular 
hospital more as an example; there 
are  many  such  others.  There  is 
another matter which I want to touch. 
It is of such great importance that I 
was  wondering  whether  I  should 
touch it at all within the limited time 
I have, but anyhow, I think I should 
refer to it.  I would preface my re
marks with the observation that  the 
last Ministry which fell in Travan- 

core-Cochin had made certain recom
mendations on this matter not merely 
on behalf of the Congress Party but 
on behalf of aU parties and blocks in 
the Legislature.  That relates to  the 
scope of beneficiaries of the several 
types  of assistance  meant for  the 
Scheduled  Castes.  I make  bold to 
make the observation that I am mak
ing now, because it does not come as 
the demand of any one community or 
party only.

There are a considerable number of 

people in our State who were once 
members of the Scheduled Castes but 
became Christians in the last gene
ration or the generation before the 
last.  They are economically in  the 
same  situation  as  the  Scheduled 
Castes.  That because they are Chris
tians, having changed their outlook on 
life or their religion or whatever  it 

may be, the benefits and concessions 
should not be extended to them—to 
say so— is taking a purely legalistic 
attitude.  Substantially, these people 
are in the same situation as others 
who  have  not  become  Christians 
economically and socially.

Some people may ask: “How are we 
to investigate who amongst Christians 
are  the  converts  from  Scheduled 
Castes?”  I am afraid that it is not a 
bona fide or genuine objection.  If 
these people in our State cease to be 
Christians, they get all the advantages 
of the S<̂ieduled Castes.  Take A, B, 
C, D or E, any individual; if be be

longs to the Scheduled Caste, he gets 
all concessions but if he becomes  a 

Christian, he ceases to get these con
cessions, except a very meagre educa
tional  concession.  Tomorrow, if  he 

changes the  religion and  becomes a 
Hindu,  then he gets  the same  old 
greater concessions. 1 can give figures 
but for want of time, i am refraining 

from doing so.  I was the principal of 
a college and I know that my students 

from the Scheduled Castes got very 
decent allowances.  I dp not of course 
grudge that in the least.  I say that it 
should  be  enhanced  further.  But 
even now  they cover  their hostel 
charges, fees, books etc.  What 1 say 
is thî.  Students who originally be

longed to this same community but 
who are now Christians, having  the 
same economic statils, get only a very 

meagre concession  in sad  contract. 
Again, in colleges and high schools, 
there is a rule that if a pupil fails in 
one class, he would not get even this 
meagre  concession  and  that  often 
happens.  As a citizen of this secular 
State, I do not mind whether a stu
dent belongs to this religion or  that 

religion,  Islam,  Christianity,  or 
Hinduism or something opposed to all 
these religions.  That is no considera
tion of mine.  The substantial justice 
of my plea has been recognised not 
only by  the Congress Party  in my 
State, "but  by the  commimists and 
other  parties also.  It is perhaps  a 

delightful instance where the Cong
ressmen have felt that even the Com
munists are in agreement with them. 
So, the late Ministry made a recom
mendation to that effect.  To me, it is 
only a question of seeing that justice 
and fairness are ensured.  It is not my 
business to ŝe whether they continue 
Christians or go back to Hinduism. It 
is a question of justice and fairness 
and equity. Especially when the Min
istry  had  made  a  recommenda
tion  with  the  solid  backing  of 
all the parties in the legislature, cer
tainly it is something to which the 

greatest weight ought to be attached. 
Only because  the Ministry  fell, it 
could not be prodeeded with.  I would 
commend that point, which involves
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a matter of principle, to the special 
consideration of the Government

1 am not taking the Uberty to touch 
on several other points that I wanted 

to mention, for want of time.

Mr. Deputy-Spcaker: Shri C. R. ly- 

yunni.

An Hon. Member: There is no time.

Mr.  Deputy-Speaker: The  hon.

Member is the  only Member  from 
Travancore-Cochin  left, so  I wanted 

to give him sonie time.

Shri Nettur P. Damodaran (Telli- 

cherry); Sir, I would request you to 

give me also some time.

Mr. Deputy-Speaker: The  hon.
Member  is  not  from  Travancore-

Cochin.

Shri Nettur ?. Damodaran: We are

going to Kerala State.

Shri C. R. lyyunni (Trichur): Mr. 
Deputy-Speaker, Sir, I do not want 

to take much of your time.  What I 
want to say is  this.  I  am  one  of 
those people who said even from the 
very beginning that for Travancore- 
Cochin the President’s Rule at least 
for some time will be very advanta
geous.  After the  President’s repre
sentative came there, there is a feel
ing practically throughout  the  State 
that the rule has become very good. 
There are people who even say that 
the  rule may be  continued  for  a 
much longer period.  Now it is only 
for six months and, probably, it may 
be extended for another six months. 
There are people who say that the 
President’s  Rule  may be  continued 

for another three years.

The reason is very simple.  Before 
the  President’s representative  came 
there, I know as a matter of fact, that 
many applications had to be submit
ted  to  the  Secretariat  even  after 

which no reply was forthcoming for 
months and for years.  That was the 
position.  Now  the  conditions  have 
considerably changed.  Not only that 
Till a few months ago  the officers 
were shirking their  responsibilities. 

There was  no  decentralisation  of 
work.
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{Travancore-Cochin)  .

1956-57

Mr. Deputy-Speaker: The extension, 

of ths President’s  rule  might  be 
considered at some other time. Now 
we are considering whether we should 
vote these Supplementary Grants or 

not.

Shri C. R. lyyuimi: What I say iŝ 
after tĥ President’s  representative 

:ame there, the position has changed. 

W'hat he has done is, he has giveik 

definite instructions that the officers 
concerned should give final  ordars 

and the cases should only go to the 
Adviser on appeal.  He has instruc

ted the officers to see that their part 
of the work is done and they pass, 
final orders to a cartain limited ex
tent.  Before he came that was not 
the case.  The final orders were ta 

be passed by the Ministers or by the 
Sscretaries.  In their places now it is 

the Adviser.  What he has done is. ke 

has decentralised the work.  Ther̂ is; 
a Collector in each district and he is 

the man who attends to things taking 

place in his district.  It is only, shall 
W3 say, appeal cases that go up to 
the Adviser or Joint Adviser.  Due 
to this change in the rules and regu

lations. a person can now easily get 
an order passed—whether in favour 
or against is a different matter—on 
his case.  The work of the Secreta
riat is now practically being conduc
ted very smoothly and very well.

Secondly, who is this Adviser?  He 

has absolutely nothing to  do  with 
Travancore-Cochin,  He  has  been 

Adviser in PEPSU and many other 
places.  He is a very  exi>erienced 

man.  He has got no local interest; 
absolutely nothing of the kind. What 
he does is perfectly all  right  and 

their is no trouble about that  Shri 
Velayudhan was saying that contracts 
are given to men of the  Congress 
Party.  Supposing there is a  work 

to be given on contract to somebody, 
as a matter of fact, tenders are in
vited and  looking into the list  of 
approved contractors and so on, the 

contract is awarded.  He may be a 

man -of the Congress Party, but that 
does not prevent him from actually 
taking up a contract with the Govern
ment.  The  general  considerations
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for aw£irdin£ a contract are: which is 

ihe lowest tender, whether the name 

the lowest tenderer is on the ap

proved list and whether he will  be 
in a iwstion to carry out the work 

if entrusted to him.  They are  the 
•only consideraions.  Why should Shri 

Velayudhan come and say that all the 

works are given to people of  the 

Congress Party?  Can he point out 
to m3 a few instances of that kind? 

It is not possible.

Shri  Velayndhan:  What  about

Itfanis and Mehtas?

Shri C. R. lyynimi: If the works 

,tire  awarded after proper  call,  of 
tenders, there is no  use your making 
-such complaints.  There is absolutely 
no use making such wild allegations 

about the Congress Party.  It is not 

proper to do so.

Then he was saying that the hospi

tals are only slaughter-houses.  I do 
not know he can say  that.  As  a 
matters of fact, there are a  number 
of hospitals. It may be that in one or 
two cases the doctors might not hava 

given proper  advice.  That is  far 
r̂om saying that the hospitals are all 

•slaughter-houses.  I can  understand 

it. if 99 out of 100 people who go to 
the hospitals die.  People usually go 
to hospitals to get some relief from 

the disease they suffer.  Most of the 

people do’ get relief from the hospi
tals,  It may be that in one or two 
•cases the doctors might  not  have 
acted properly due to lack of space 
•or  some  other  inconvenience.  But 

1 want to point out one thing. Dur
ing the past few years—so far  as 
-Cochin State before integration  is 
concerned, I can say with a certain 

amount of authority—̂ we ware  hav
ing plenty of medicines.  After inte

gration it so happens that it has be
come very difficult to get medicines 
and the medicine that we generally 
get is in the form of aqua.

Shri Chattopadhyaya (Vijayawada): 
Then they are not  slaughter-houses 

tout water4iouses.

(Travancore-Cochin),
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Shri C. R. lyyunni: What I sal is 
true.  In many cases it may be like 

that. (Interruption).

Mr. Deputy-Speaker: Order, order. 

He is agreeing with you.

Shri C. R. lyyunni: There is  no 

stock of plenty of good medicines in 
the hospital  Whenever you  go  to 

a hospital, what you find is that in 
many cases you are given a prescrip

tion and you are asked to go and find 
the medicine.  If you take the medi
cine to the hospital, you will be give*, 

the proper injection or  something 

else will be done.  I do not know how 
such things are allowed to  happen. 

But that is a fact and nobody can 
deny that.  I know of many instances 

where these things have been done.

Mr.  Deputy-Speaker:  The  hon.

Member should conclude now.

Shri C. R. lyyunni: I will conclude 

in two minutes, Sir.  What I want 

to say next is with regard to  the 
buildings.  It is true that there are 
a number of.offices which are located 

in rented houses.  It is also necessary 

that to maintain the prestige of the 
Government and so on, the Govern

ment must have a good number of its 
own buildings.  I have nothing  to 

complain in that respect.  What  I 
want to urge is that, after all. it is 

a care-taker Government, and wh6n 
you look at it from that angle there 

is nobody, to be ĉonsulted.  There

fore, if there was anybody to be con
sulted with regard to these matters, 

it was the Members of Parliament 
repressnting the various constituen

cies.  They have not been consulted 

and that is not proper.  The Mem
bers of Parliament should have been 
consulted and” some agreement  rea
ched before these things were done.

With regard ta the inoney that is 
going to be spent on big buildings, 

what I would say is— as has already 
been pointed out by many Members 
here—that a larger amount should be 

spent for housing the inferior officer? 
like chaprasis and others, than  on 
big  palatial,  magnificent  buildings
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for housing the Collector, the Divisio

nal Officers and other >igh  officers. 

That matter also must be taken into 

consideration. •

Then there is one complaint with 

regard to-----

Mr. Depnty-Speaker: Let that com

plaint be taken up soma other time.

Shri C. R. lyyunni: All right, Sir,

Shri M. C. Shah: These supplemen

tary demands are rather very simple 
ones and I thought that according to 
the convention, which is accepted by 
the House, the questions of  policy 
will not be discussed except in cases 
of ‘new service’. So far as buildings 
are concerned, a token  demand  of 
Rs. 100 was asked for, and that was 
a new service. I could well  under
stand the question of policy  being 
discussed on that item. However, as 
these are matters of concern to  the 
Members  from  the  Travancore- 
Cochin State, they took advantage of 
these supplementary demands to voice 
their feelings. We will send the pro
ceedings of this debate to the Admin
istrator to look into the  suggestions 

ŵhich have been made  during  the 
debate.

I would like to reply to  two  or 
three points. The points relating  to 
public health unit, etc., will be repli
ed to by my colleague, the  Deputy 
Minister of Health. Regarding labour, 

the points made will be replied to 
by Shri Abid Ali and the points re
lating to administration will be dealt 
with by my  colleague  Shri  Datar. 
(Laughter):

The Minister in the  Ministry  of 

Home Affairs  (Shri Datar): Why
should there be laughter?

Mr. Deputy-Speaker: The  laughter 
arises from the fear that the Minister 
of Finance has  apportioned  evorj"- 
thing to the other Ministers and  has 
not taken anything for his reply.

ShH  C. Shah:  So far as  the
Finance Minister is  concerned,  the 
THnance Minister has presented these 

supplementary demands  for  grants 
for the vote of the House, and there
fore, the questions relating to the pre

sentation* of the demands will have 

to be answered by me.
My friend Shri A. M. Thomas rais

ed a very important point. He asked 
why this token demand of Rs.  100 
should have been  brought  forward 

now, and said that provision should 

have been made in the budget when 

it was presented before the House in 
March-April last, when the House dis

cussed the TravancoBe-Cochin budg
et and passed the demands for grants 
for the Travancore-Cpchin State. He 
is right in complaining  about  this 
matter, but then, there are circums
tances which must #e taken into con
sideration. Perhaps my hon.  friend 

may be aware of the fact that  the 
budget  of  the  Travancore-Cochin 
State was first presented to the Tra- 

vancore-Cochin  legislature.  There

after, immediately, ?eame the  procla
mation  by  the  President,  and 
therefore,  when  the  budget was 
presented  here,  there  was no time 
left for the Administrator to go into 
all the details and into all the needs 
that had to be provided for in  the 
budget.  Really speaking, the Finance 
Ministry had gone into  the  budget 
proposals that were first placed  be
fore the Travancore-Cochin legislature 
which were then placed in the  same 
form before this House. We were in
clined to take the view that the Tra- 
vancore-Cochin budget proposals were 
far in excess of those schemes which 
were to be taken up during the. second 
Five Year Plan and for execution in 
the first year of the second Five Year 
Plan. Therefore, there was a case for 
reduction in so many items. But there 
was no time  for a  review of  the 
whole matter by the  Administrator 

and we had to present the demands as 
they were presented before the Tra- 
vancore-Cochin legislature.
Thus, there was no time to look into 

the urgent needs of certain measures 

to be sponsored by the adnlinistration 
there.  After the Administrator  took 
over, he found that there was a very 
urgent need for constructing the office- 
buildings and residential accommoda
tion at three places.  Therefore,  he 
proposed an expenditure of Rs.  110 
laldis.  At the same time, the expen-
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diture can be met out of the savings 

in the budget that was passed.

Slvi A. M. Thomas: May I enquire 
when the Administrator  made  the 
proposal  for  an  additional expendi

ture of Rs. 110 lakhs?

Shri M. C. Shah: After the budg
et was passed by the Parliament, the 
proposal was made.  Therefore, there 
was this token  demand of Rs.  100 
made in the budget.  I am sure that 
the hon. Membl» does not object to 
the construction of office accommoda
tion and residential  accommodation. 
Strictly speaking, that such a const
ruction programme has been  taken 
on hand by the Administrator has to 
be welcomed, because all the Members 
coming from the  Travancore-Cochin 
State may fully realise the fact that 
when the offices are scattered far and 
wide in rented buildings which are in 
a dilapidated condition, efficiency must 
suffer.  Therefore, in order to achieve 
tiie highest efficiency possible  from 
the servants of the State, there should 
be very good accommodation for the 
office and, at the same time,  there 
should be good residential acconmio- 
dation also.  This is a step to achieve 
the maximum  efficiency  from  the 
servants of the State and, therefore, I 
do not think any Memb-̂r with a sense 
of responsibility should object to the 
construction of these buildings.

I next come to the points made by 
Shri  Velayudhan.  I  was  rather 

amazed to find him opposing the wel
fare schemes for the Scheduled Castes 
and Scheduled Tribes.  I think  the 
people in Travancore-Cochin  should 
make a note of the speech made by my 
friend Shri Velayudhan who  seemed 

to be opposed to these welfare schemes 
meant for the uplift of the Scheduled 
Castes and Scheduled Tribes.

Shri Velayndhan: I sympathise with 
Ifce hon. Minister. *

Shri M. C. Shah: I am sure that I 
do not require any sympathy from the 
hon. Member. But, really  speaking,

the people of the Travancore-Cochin 

State, particularly,  those  who  are 
voters, must take note of the attitude 
taken by the hon. Member from the 
Travancore-Cochin State.

If the hon. Member had  cared to 

study all the schemes,  perhaps  he 
would have thought best to be silent 
on the point, rather than to oppose tl̂e 
measures.  Here are  the  schemes 
which arc meant to improve the con
ditions and to benefit nearly  23,371 
families.  The following are the acti
vities that are to be undertaken: for
mation of an industrial cum agricul
tural co-operative society;—I do not 
know whether he is in favour of that 
or not; perhaps he may not  be—de
monstration  centres  for  poultry- 
farming and bee-keeping;  industrial 
training  centres  and  co-operative 
farming. Then, there are going to be 
hostels for the Scheduled Castes and 
Scheduled Tribes.  Loans  are going 
to be given to the extent of Rs. 750 
each to construct houses.  There are 
going to be 12 tube-wells with  an 

expenditure of Rs.  10,000 on  each 
tube-well.  Then, 125  families  are 
going to be trained—this is  among 
the Scheduled Castes and Scheduled 
Tribes—in the improved  methods of 
agriculture by the supply of  seeds» 
implements, manure, etc., at a cost of 
Rs. 200 per family.  Then there  are 
several pilot  schemes  which  will 
benefit 'many backward classes,  be
sides members of the Scheduled Castes 
and Scheduled Tribes.  I particularly 

repeat that I was amazed at the re
marks of my friend Shri Velayudhan 
who always tries to show that  the 
Congress rule has done  nothing. I 
understand that he came through the 
Congress  ticket  and  later on  ĥ 
ch£inged the colour.  However,  the 
fact remains that all the money tiiat 
is now asked for is  meant for  the 
development of the country.#

Mr. Depaty-Speaker: So far as I
could follow, the hon. Member’s ob
jection was that the money intended 
for a particular purpose is not wholly 
spent for that particular purpose.
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Shri Vriayndlian: The hon. Minis
ter has not get  the  imderstanding 

capacity.

Shri M.  Shah: How does he know 
t3iat a particular allotment has  not 
been spent for the purpose for which 
it was meant?  Only after the monies 
are spent and the audited  accounts 
are drawn up, one can see whether a 
particular amount has been spent for 
a particular purpose for which it was 
meant,  or  not.  These  amounts 
are  meant  for  the  welfare 

of the  Scheduled  Castes  and  the 
Scheduled Tribes.  I can imderstand 
if the complaint is that the provision 
is not liberal ôugh ̂ d there ought 
to have been more, as the T. C. Gov
ernment have requested the Central 
Government to raise the amount from 
Rs. 13 lakhs to Rs. 25 lakhs.  I can 

understand that, because there may be 
some corruption here and there. There 
may be some wastage here and there; 

I do not deny it. In public administra
tion, there is bound to be some cor
ruption and some waste___

S  P.M.

Shri PunnoGse; rose—

Mr. Depaty-Speaker: About  the

extent, you may differ.

Shri M. C. Shah;..........but the fact
remains that all these amounts  are 
spent for the welfare of the Schedul
ed Castes and Scheduled Tribes. I still 
maintain that it was a very amazing 
speech from Mr. Velayudhan. •

Shri  Chattopadhyaya:  Collections
usually become recollections!

Shri ML C. Shah:  About  public
health units also, there  have  been 
several criticisms.  Here  also  the 
policy has been already accepted by 
the House; when the T. C. budget was 
placed before this House, the schemes 
were there.  The schemes are for the 
prevention and cure of the state  of 
health in Travancore-Cochin.  20 dis

pensaries were transferred to  these 
public health units.  If you want to 
have the maximum benefit out of these 
dispensaries being transferred to the 
public health units, you must also have 
ttie. necessary staff.  The supplemen
tary demand now made is  for  the

staff to be attached to these 20  dis
pensaries, which were transferred on 
the 1st April. 1956.  At that time it 
was not possible to know how much 
staff would be  required.  Therefore, 
this supplementary demand has been 

presented to the House.  I feel  that 
all members  from the T, C.  State 
should rather welcome such schemes 
being undertaken in the Travancore- 

Cochin State.

These are the main points which I 
wanted to explain.  One question was 
raised by Mr. Punnoose as to whether 
there were savings or not. How  can 
we say it now?  The budget has been 
pa.ssed by the Parliament in May, 1956. 
Now the expenditure is being under
taken and there are so many schemes. 
We  cannot say  definitely  whether 
there will be savings or not.  That 
can be seen only at the end or per
haps * when we place the revised esti
mates before this House or before the 
legislature of that State, if that is in 
existence then.  Today, when we are 
placing the supplementary  demands 

before the House, we have taken into 
ac c'*unt the probable savings. That is 
why with regard to the buildings, we 
have provided for a token demand of 
Rs. 100.  We hope that we can meet 

the expenditure of Rs. 110 lakhs  out 
of the savings.  Then, in  respect of 
public Health also, we have only asked 
for Rs. 19,000, wĥ eas the expendi
ture is going  to be Rs. 1,71,600, be
cause the Adviser has gone into the 
whole matter and he has found that 
the expenditure can be met out of the 
savings or by appropriation. Wherever 
there can be savings or re-appropria- 
tj1)n, we have taken it into account 
So, the question posed by Mr.  Pun
noose cannot be answered  definitely 
today.  It can be answered in Jamiary, 
when the revised estimates can  be 
formed.

I think the House will agree  to 
accept the  supplementary  demands 
after my collagues have replied to the 
points concerning their Ministries,

The Deputy Minister of  Labour 
(Shri Abid AU):  I wUl confine my
remarks to one point, namely,  the 
observations regarding the casnewnut
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industry-  In this connection, I may 
submit that in the Quilon arê there 
are about 150 factories, of which 105 
factories are worked by owners and 
the rest either worked by  hirers or 
remain idle.  All the factories  have 
never worked all round the year for 

all the 12 months, nor do they pro
vide continuous employment to all the 
workers.  There are two reasons for 

this. The first is that while the roast
ing capacity of all the factories is 2 
lakh tons df raw nuts per year.  The 
indigenous production is about 60,000 
tons and an equal quantity is imported 
from outside.  This can meet only 60 
per cent, of the aggregate capacity of 
these  factories.  Consequently, as  a 
rule, most of the cashewnut factories 
work for about nine months in a year 
and for the rest of the period,  the 
factories are not working.  This re- 

‘ suits in a large number of  workers 
being  unemployed  during the period 
when the factories are not  working. 
Some of them take  up  agriculture 

and other vocations.

Sometime back there was a strike 

by all the  clerical  and  the  like 
workers in this industry  under  the 
INTUC Union and a  demand  was 
made that the workers in this industry 
should be declared non-seasonal. They 
sent representations to the  Central 
Government also.  The State Govem- 

'  ment have since proclaimed this in- 

d̂ustry as non-seasonal.

About the scarcity of material, hon. 
Members are aware that the require
ments of this industry also have been 
taken care of by the Second Plan and 
I am sure the situation would imprqye 
in course of time.

Shri N.  Sreekantan Nalr: May
I ask whether he is aware of the fact 
that during the previous years the 
factories remained closed for not more 
than one or tv/o months, but this year 

it is going to be six months?
Shri Abid Ali: Generally, most of 

these factories are closed for  three 

months in the year.

The  Deimty Minister of Haaltli 
(ShFimati Chandrasekhar): The hon.
Ĵember, Mr. Thomas, brought to the
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notice of the House the filarial control 
in T. C. State,  I would like to tell 
the House that two survey units and 
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ledge we have, the work is in  pro

gress; but, it has not achieved  the 
scheduled tareet, because the neces
sary equipment and insecticides and 

other drugs that were to be supplied 
by the T. C. M.  were d̂ l̂ayed. Due 
to that and also due to lack of trained 
personnel, the programme could not 
progress according to schedule.  To 
deal with lack of trained personnel, 
there is a training course held in the 
Malaria.  Institute of India and the 

T. C. State have sent some inspectors 
and medical officers. In 1955-56, 5 ins
pectors and 2 medical officers  were 
trained; in  1956-57, two  inspectors 

were trained. *
Of the two survey units, one is now 

working in the Trivandrum area and 
the second unit will start functioning 
soon in the Quilon area.  One control ̂ 
unit is now working in Trivandrum 
city,  Emakulam and  Mattancherry 
area.  In 1956-57, there is- a proposal 
to allot two more control umtj.  A 
survey of the area  between  Erna- 
kulam and Shertalai was carried out 
by the Malaria Institute o{ India at 
the request of the State Government, 

As regards the Demand for which 
we have asked Rs. 19,0001- that is for 

the tratisference of twenty dispensar

ies from the Medical Department to 
the Public Health Department. I think 
there is need for additional staff if the 

converted dispensaries are  going  to 
function prox>erly  as  public health 

units and for that Rs. 71,600/- is ask

ed for.  Most of these  dispensaries 
are riot accommodated properly and, 

therefore, major repairs will have to 
be undertaken for which  Rs. 1 lakh 
hflis been asked for making a total of 
Rs. 1,71,600, But there was a saving 
of Rs. 1,52,600 from the original grant 
and - deducting that, the Supplement

ary Demand asked for is Rs. 19,0001-. . 
I think it is not more and I hope the 
House will accept it.
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Shri Achuthan:  What will be the

additional facilities that will be pro

vided in the health centres which are 
not provided in the dispensaries?

S*brimati  Chandrasekhar:  They

will take curative  and  preventive
steps.  I think maternity and  child 

welfare work will also be carried on 

by these primary health units.

Shri Datar:  As pointed out by my 

colleague Shri Shah, advantage  was 
taken by hon.  Members from  Tra- 

vancore-Cochin of offering comments 

regarding the administration of  the 
President’s rule in  Travancore-Co- 
chin.

Shri N. Sfeekantan Nair: Why did 

you impose President’s rule?
Shri Datar:  l do not like this way 

of interruption even at this stage.

Shri N. Sreekantan Nair:  it start

ed from there. '

Mr. Deputy-Speaker: Order̂  order,

Shri Velayudhan: The hon. Minister 
has  stated  that  advantage  was 

taken-----;
Shri Datar:  Advantage  has  >een 

taken.
Mr. Deputy-Speaker: Order, order.

Shri Datar:  As I have stated, this 
was an occasion only for the consi- 

 ̂ deration of four or five Supplementary 
Demands—one of them constituted a 

new service and the others were in 

resi>ect of items that had already been 
sanctioned.  Under these  circumstan
ces, according to the convention, no 
general policy question could be dis

cussed except to the extent that  it 
was necessary so far as the how ser
vice was concerned. But, Sir, as you are 

aware, a  number of hon.  Members 
criticised not only  the  President's 
administration but also the previous 
administrations. However, I am  not 

going into the question as to how the 

previous administrations were carried 

on because it would simply be irrele- 
 ̂ vant for this purpose.

So far as the President’s rule is con

cerned, I ̂ m happy to note 'that there 
were a number of hon. Members  in 
this  House  who  have  appreciated
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the very good work that the Adviser 

has been doing in that State and we 

are anxious that when the  popular 
Government is restored  in Travan- 
core-Cochin, we should hand over to 
them an administration which is quite 

efficient and which is mostly free from 

the defects that may have crept there. 
That is the objective that we have in 

view and with  that  objective  the 
Adviser is carrying on his rule

Now, So far as the present discus

sion is concerned, three or four points 
have been raised. One point is that 
scheduled castes’ interests have  not 

been properly taken into account.  I 
am sorry for the manner in which my 

hon. friend, Shri Velayudhan, indul
ges in criticism which  is far from 
restrained and which  is  needlessly 

vehement.

Shri Velayudhan:  Needlessly?
Shri Datar:  Needlessly vehement.

Now it is perfectly open to him to 

make criticism.  But  while  offering 
critism he ought to have taken care 
of the very fact that  thereby he is 
doing ill-service to the very  object 
that he has in view.

Shri Velayudhan:  No, no.

Shri Datar:  Take, for example, the 

scheduled castes and scheduled tribes. 

Now, the Government are  anxious— 

not only who  Central  Government, 

but all the State Groyemments  are 
anxious—to improve the lot. the ecor 

nomic and the cultural lot. of aU these 
persons and that is the reason why 
large amounts are being speiSt for the 
betterment of the lot of these poor 
people a«d my hon. friend says that 

all these amounts are being  wasted 

and he went further, very  unfortu

nately, and contended  that  every* 
where, not only in Travancore-Cochin 

but  in  the  whole of India, these 

amounts are being wasted.  It is  a 
statement which is far from truth.  I 
would point out to the hon. . Mem
ber..........

Shn N. Sreekantan Nair:  it is  a
matter for investigation.

Shri Datar;  We are taking care to 
see that the great disease of untouch-



the objection that is bsing  taken? 
This running commentary  certainly 

does not add to the dignity of  the 

proceedings that we conduct here.

Shrt Datar: I was, therefore, point

ing out to the House.... (laughter).

Mr. Deputy-Speaker: It is not  a 

matter for laughter.

Shri Datar: So far as this  large 

amount is concerned, that amount is 

being spent either direcUy by  the 
State  Governments  themselves  or 
through recognised agencies who are 

responsible to the State Governments 

for submitting proper accounts  be

cause these accounts have also to be 
properly audited and then, secondly, 
we  have  also  recogn̂ ed  certain 

all  India  institutions  and  all 

these  institutions  are  carrying 

on  this  task  very  well  in 
spite  of  all  handicaps  and,  there

fore, I would appeal to my hon. friend 
not to minimise, much less to depre

cate, what is being done so far as the 
removal of disabilities against ' Hari- 
jans and so far as the rehabilitation 

of the tribal communitiss are  con

cerned.  These are very great tasks to 
which the Government are attaching 
the greatest importance because these 

communities put  together  number 
about seven crores, one-fifth of  the 

population̂ and they have  to  be 
brought together to the same level 
of enlightenment as the other com
munities because, if that is not done, 

democracy will not succeed.

Then I would pass on to the other 
question of buildings.  Now, so far 

as buildings are concerned, they are 

of a two-fold character.  One is buil
dings at headquarters for our officers 

and, naturally, there are residential 
quarters.  It was a surprise to me 

that in three districts, there were  no 
good buildings at all. There are  two 
points to be noted in this connection 
very clearly. Our district officers are 
housed  in  Government  buildings 

which are not sufficient  so far as 
accommodation  is  concerned  and 
which are in some cases, not  fit for 
use as office accommodation. Secondly, 
the numbers of offices  is increasing
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ability is removed as early as possible 
and the hon. Member ought also to 

understand that the government  set 
apart in the First Five Year Plan a 
crore of rupees fQr carrying on propa

ganda work amongst those who were 

working under the bad influence  of 

untouchability and that  propaganda 

has to be carried on not only among 
the Harijans but among  others  as 
well,  especially  the  caste-ridden 

Hindus and for that purpose that pro
paganda has been carried on well and 

I would assure my hon. friend  that 
we are having very good and demonst

rable results so far as this disability 

is concerned.  This  disability  has 

almost disapi>eared so far as  urban 

areas are concerned.  But in the rural 

area it is still there and that is the 

reason why in the Second Five Year 

Plan we have allotted a sum for the 
purpose of removal of untouchability 

and the hon. Member will also under

stand that this large amount is not 

wasted at all, nor is it handed  over 
for expenditure to irresponsible agen
cies; let him understand it very  clearly 

that out of this we make grants  to 

the State Governments and the State 

Governments carry on the work them
selves or they carry on  the  work 

through recognized  agencies  in  all 

these cases; let the hon. Member un

derstand this very clearly and let him 

not talk in the manner he has done 
because, after all, he is* causing dis

service to the great cause. Wherever 

there are these recognized  agencies, 
the work is done in all the.se cases 
thrpugh them.

Shri Velayudhait: rose—

Shri N.  Sreekantan  Nair:  On  a
point of order.  The hon.  Minister 
should address the Chair and  not 
the member.  Then, is this the way 
to refer to a member?

Shri yelayUdhaii; What is this tam- 
asha?

Mr. Deiraty-Speaker: If any Minis
ter remarks that  he  (a  Member) 
should not talk in the way that he 
has done, there ought not to be any
thing objectionable in  that.  What is
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very much consequent on the pro
posed implementation of the  Second 
Five Year Plan and our requirements 
are growing. All along, it would not 
be proper to have our offices housed 
only  in  rented  buildings.  Rented 
buildings have a handicap and we do 

not get what we require  so far as 
accommodation necessary for carrying 

on  district  administration  is  con
cerned. We are aware that Emakulam 
is a great city. But, the requirements 
of Emakulam are not so great as the 
requirements  of the  three  district 
towns.  So  this  scheme  has  been 
undertaken.  It would be  wrong to 
suppose that the offices are only for 
the government servants.  The offices 
are for the public.  The public have 

numerous occasions to go to the offi
ces and deal with the officers. These 
offices are not  going to  be palatial 
buildings at all.  Let hon. Members 
xinderstcind it clearly  that they are 
offices which  are  reasonably good, 
and which  are neither  fashionable 
nor extremely ricketty.

An Hon. Member: What is wrong
in being fashionable?

An Hon. Member: Nothing wrong.

Mr. DepQty-Speaker: Why should
he say that they are fashionable if 
they are not fashionable?

Shri Daiar: I may  point  out
that we want offices which are more 
ûseful than  beautiful.  Incidentally, 
we shall pay attention to the artistic 
side also if necessary.  But, the prin
cipal question is one of utilisation as 
useful offices, not for ;the officers, but 
for the public at large. This point has 
to be taken into  accoimt.  What is 
being proposed is not merely offices, 
but a number of buildings of differ
ent types—there are  as many as 9 
types of buildings—̂ which are being 
constructed.  The House will kindly 
understand that the  amount to  be 
spent for the districts in respect of 
each department is  not very much. 
We are taldj||g into account the resi
dential nê Jr of the  officers at all 
levels including the lowest level na
mely class IV.  This is a much ne«ded

reform. In fact, these offices are being 
constructed.  By sparing moneys from 
other departments, the  Adviser has 
undertaken this very  ambitious but 
necessary plan.  I  desire  that this 
House will understand  this subject. 
I would point out to my hon. friend 
Shri Punnoose that there is nothing 
suspicious or surreptitious  about it. 
All is  being done to  improve the 
tone of the administration.  The first 
requirement for an efficient adminis
tration is naturally a good building. 
For these reasons, this is a reason

able demand.

I shall say a word lastly about the 
accommodation for the police.  This 
is a problem with which .we are con
cerned not only here, but in all' the 
States.  In Delhi State, for example, 
as also in other  States, there is no 
sufficient accommodation at all. Only 
this year, we have started giving at
tention to  this problem.  The  hon. 
House is  aware that we  have set 
apart a sum of Rs. 3 crores for the 
purpose of giving loans to the various 
State Governments  for  building or 
constructing residential  accommoda
tion for the officers of the lower levels 
and for the constabulary.  This is an 
important point to be taken into ac
count.  The housing of the constables 
and head constables as also the Sub
Inspector and the Inspector is of the 
. greatest importance  so far  as law 
and order is concerned.  That is the 
reason why  the Travancore-Cochin 
Government  has led  the way  and 

they are anxious to supply the defi
ciencies in this respect so far as the 
police administration is concerned by 
having a very ambitious plan costing 
about Rs. 40 lakhs.  This item is also 
of great public importanije.  It is not . 
a question of merely providing houses 
for a few officers.  Therefore I would 
imagine that this House would also 
welcome this new venture that has 
been undertaken to see that all our 
police officers especially in the lower 
levels, constables and head constables 
are housed properly.  It is one of the 
primary needs and it is our duty to 
supply that not only in the interests 
ot̂ Pie officers and government ser*
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vants, but  in the  interests of  the 
Government administration itself.

Shri PuimcM>se: May I seek a clari
fication?

Mr.  Deputy-Speaker:  Sufficient

clarification has been given,

Shri Puimoose: Has the hon. Minis
ter information with him  to show 
. what percentage of the money is go
ing to be  spent on housing  of the 
lower grades of officers?

Shri Datar:  I have got a long list.
I do  not like to tire the  House by 
givinig all that.  I shall mention to 
the hon. Member..........

Mr.  Depaty-Speaker:  All  those

items need not be given:  What share 
or percentage of the money  is going 
to be spent for class IV officers?

Shri Datar: More than half of  the 
amount is being spent—I am giving it 
generally so far as constables, head 
constables and others are concerned.

Mr. Depnty-Speaker:  I think  no
hon. Member ha:» any objection to ajl 
these cut motions being put togel>ioT*.
I shall now put all the cut motions 
to the vote of the House.

All the cut motions were negatived.

Mr. Depaty-Speak̂:  The  ques

tion is:

“That the separate supplemen
tary  sums  not  exceeding  the 
amounts  shown  in  the  third 
colurim of the Order  Paper be 
granted to the President out of 
the  Consolidated  Fimd of  the 
State of  Travancore-Cochin  to 
defray the  charges which  will 
come in course of payment during 
the year ending the 31st day of 
March, 1957,  in respect  of the 
following  Demands entered  in 
the second column thereof:

Demands  Nos.  XIX,  XXV  and 

X3PCVn.”

The motion was adopted.  ^

[The motions for Demands for i’up- 
plementary  Grants  which  were 
adopted by the Lok Sabha are re

produced below.—Ed.]

Demand No. XIX—Pubuc Health^

‘That a supplementary sum not 
exceeding Rs.  19,000 be granted 
to the President out of the Con
solidated  Fund of the  State of 
Travancore-Cochin to defray the 
charges  which  will  come  in 
course  of payment  during  the 
year  ending  the 31st  day  of 
March, 1957, in respect of ‘pub

lic Health’.”

Demand No.  XXV—Labour and- 
Miscellaneous

‘That a supplementary sum not 
exceeding Rs. 11,12,000 be grant
ed to  the President out  of the 
Consolidated Fund of the State of 
Travancore-Cochin to defray the 

charges  which  will  come  in 
course of  payment  during the 
year  ending  the 31st  day  of 

March,  1957, in respect of 
bour and Miscellaneous’.”

Demand No. XXXVII—Capital out
lay on Civil Works

“That a supplementary sum not 
exceeding Rs. 100 be granted ta 

•  the President out* of the Consoli
dated Fund of the State of Tra
vancore-Cochin  to  defray  the 
charges  which  will  come  in 
CQUise  of payment  during  the 
year  ending  the 31st  day  of 
March, 1957, in respect of ‘Capi
tal outlay on Civil Works’.”

STANDARDS  OF WEIGHTS  AND 
MEASURES BILL 

The Mnister of Consumer  Indus
tries  (Shri Kaimngo):  Sir, the mo
tion for referring the  to estab
lish standards of weigh®̂ ând mea
sures based on the metî system ta 
a Joint Committee consisting of Mem
bers of both the Houses was moved




